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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised ' 
by the  Committee, do present on their behalf this Seventeenth Ee- 
port on Excesses Over Voted Grants and Charged Appropriations 
disclosed in the Appropriat'on Accounts (Civil), (nefence Services), 
(Posts & Telegraphs) and (Railways) for the year 1983184, and on 
the action taken by Government on the recommendations of t h e  
Public Accounts Committee contained in their 222nd Report ('ith 
Lok Sabha) on Excesses Over Voted Grants and Charged Apprgpria- 
tions for the year 1982-83. The Report also includes final  rep!'^ in 
respect of those recommendations contained in 166th Report (7th 
Lok Sabha) in respect of which interim replies had been furnished 
by Government earlier. 

2. The Appropriation Accounts (Posts and Telegraphs), (Defence 
Services), (Civil) and (Railways) were laid on the Table of the 
House on 12 April. 1985, 14 May, 1985, 16 May, 1985 and 26 July, 1685, 
respectively. 

3. During the  year 1983-84. excess expenditure was incurred ur~der  
12 Voted Grants aggregating Rs. 115.62 crores. There was no excess 
expenditure under charged portion during the  year. The Ministry 
of Defence have incurred the maximum excess espenditure (Rs. 
59.20 crores) followed by the Ministry of Railways (Rs. 34.67 crores). 
It was however noticed that as compared to previous pears 1979-80 to 
1982-83, there was significant reduction in the aggregate a m o ~ ~ n t  ot 
excess expenditure as well as in the  number of grants which regis- 
tered excess expenditure during the year 1983-84. 

4. On the other hand. there were large scale savings of the order 
of Rs. 7209 05 crores against the  sanctioned provision of Voted and 
Charged amounts of Rs. 161576.41 crores during 1983-84. T h e  A p  
propriation Accounts (Civil) disclosed savings in some of the vital 
sectors of the emnomy e . g  Agriculture (Rs. 254 -54 crores). Animal 
Husbandry and Dairy Development (Rs. 73.58 crores). Chemical a n d  
Fert;lizers (Rs. 41.57 crores), Foreign Trade and Export Prodcction 
(Rs. 249.90 crores). Petroleum (Rs. 99.21 crores), Power (Rs. 58.29 

crores) . Coal (Rs . 88.90 crores) , Irrigation (Rs. 19.99 crores) . Public 
Works @s. 26.81 crores), Mines (Rs. 30.41 crores) and Labour and 
Employment (Rs. 19.07 crores). The Committee have taken a serious 



note of these savings and have desired the Government to analyse t h e  
reasons for the recurring phenomenon of savings. 

5. The Committee examined the Erxcesses in the light of the Ex- 
planatory Notes furnished by the Ministries/Departments concerned 
(Appendices I to IX) at their sitting held on 28 October, 1985. The 
minutes of the sitting form Part I1 of the Report. 

6. The Committee's 222nd Report (Seventh Lok Sabha) on Ex- 
cesses Over Voted Grants and Charged Appropriations for the year 
1982-83 was presented to the House on 22 August, 1984. The action 
taken notes furnished by Government in pursuance of the recom- 
mendations contained in this Report were also considered oy the 
Committee at the aforesaid sitting and have been discussed in Chap- 
ter I n  of the Report. 

7. For facility of reference, the conclusions and/or recommenda- 
tions of the Committee have been printed in thick type in the body 
of the Report. For the sake of convenience, the conclusions and/or 
recommendations have also been reproduced in a consolidated form 
in Appendix XI1 to the Report. 

8. The Committee would like to place on record their appreria- 
tion of the assistance rendered to them in this regard by the Offire of 
the Comptroller and Auditor General of India. 

NEW DELRI; 
November 7,1985 
~ a r t i k a  16, 1907 (Saka) 

E. AYYAPU REDDY, 
Chairman, 

Public Accounts Committee. 



REPORT 

PAF~T 1 

CHAPTER I 

GENERAL OBSERVATIONS 

1.1 This Report of the Committee deals with excesses over Voted 
Grants and Charged Appropriations disclosed in the Appropriation 
Accounts (Civil), (Defence Services), (Posts and Telegraphs) and 
(Railways) for the year 1983-84. The Report also deals with the ac- 
tion taken by Government pursuant to the Committee's recommen- 
dations contained in their 222nd Report (7th Lok Sabha) on Excesses 
over Voted Grants and Charged Appropriations disclosed in  the 
Appropriation Accounts (Civil), (Defence Services), (Posts and 
Telegraphs) and (Railways) for the year 1982-83- The Report also 
includes final replies in respect of those recommendations contained 
in the 166th Report (Seventh Lok Sabha) on which interim leplies 
had been furnished by Government earlier (Appendix XI ) .  

1.2 The Appropriation Accounts (Posts and Telegraphs), (Def- 
ence), (Civil) and (Railways) were laid on the Table of the House 
on 12 April. 1985. 14 May, 1985: 16 May; 1985 and 26 July; 
1985, respectively. 

1.3 In the succeeding the paragraphs of this Report, the Com- 
mittee have examined the excess expenditure disclosed in the rele- 
vant Appropriation Accounts in the light of explanations furnished 
by the Ministry and/or Departments concerned. The Explanatory 
notes furnished by the Ministries concerned in this regard are re- 
produced in Appendices I to IX of this Report. 



CHAPTER I1 
EXCESS GRANTS/APPROPRIATIONS 

2.1 During the year ended 31 March, 1984, excess expenditure 
occurred under the following Voted grants: 

Appropriation 
Accounts 

No. and nsmr of ?rlivliqt~y/Deptt. Excrss 
(3rd 11 1 Expendit~~rc 

(Rs. i n  
1'lkhs) 

civil  ., . . . 34- Customs 
40 - Prnsionz 
57- Chzndigxrh 
j8 - R o ~ d ,  

Fin incr 72.7' 
Fins ncr 351 .02 
Horn.. Aff .its I $235.66. 
Shipping and Tra n s- 
~ o r  t 33.37 ------ 

I ,692.76 

Ddencr Srrvicr5 . 20 -Dcfrncc. %fence 
Srrvices-Navy 

22 - Defrncc B f e n c r  
Srrvicec-Prnsions 

23- Capital Outlay on Deft nce 
Def~ncc Services 

Postsand Telegraphs . I 7-Caeital outlqy on Posts Comm mic~t ions  481.29 
and T r k g a p h r  (p&T) 

Railways 4 -Repairs and mnintenancr Railways 
of p e r a n e n t  w ~ y  and wark 

ro- Operating Expenses Fuel 9 ,  

I 3 -Provident Fund Pension ,) 
and othpr rrtirrrnrnts brne- 
fits 



2.2 Details of voted grantsfcharged appropriation under which the actual expenditure exceeded the 
budgetary provision during the year under review are given below:- 

St. No.andnaore 
Nc. of grant 

Jlirli~try or Final gr.lrl t .\c tual Exct rs Date of receipt of 
Ikpartrrr.11 Expendi turc E x l w ~ d i  ture Pxplanatory Note 

R5. Ks. Kc. 





2.2 The above statement indicates that out of 12 cases of excesses 
over voted grants, excess expenditure over a crore of rupees had 
occurred in 9 cases. Defence Services take a lead in excess expend- 
ture aggregating to Rs. 59.20 crores. On one Grant alone (No. 23- 
capital outlay on defence services) the excess was as high as  
Rs. 28.07 crores. In the case of civil accounts, Grant No. 57-~ha6di- 
garh operated by the Ministry of Home Affairs recorded an excess of 
Rs. 12.36 crores, while in Posts and Telegraphs, the excess under 
Grant No. 17-Capital outlay of Posts and Telegraph amounted to 
Rs. 4.81 crores. In the case oE 4 Grants administered by the Mmistry of 
Railways (Railway Board), the excess expenditure was Rs. 34.67 
crores. Grant No. 1QOperating expenses-fuel, alone accounted for 
an excess of Rs. 26.35 crores. 

2.3 The following table indicates the aggregate excess expendi- 
ture under various Grants and Charged Appropriations during the 
last five years: 

Year No. of No. of Total EXC~SS 
votcd cbangcd Expendi- 
Grants Approp turr (Rs. 

rlatlons in crows) 

2.4 According to the time schedule, the Explanatory Notes on ex- 
cesses over Voted Grants and Charged Appropriations are required 
to be furnished to the Committee by 31 May or immediately after 
the presentation of the Appropriation Accounts, whichever is later. 
I t  is observed thst while the Explanatory Notes relating to 8 Grants 
operated by the various Ministries (other than the Ministry of Rail- 
ways) were received within the stipulated period; the Explan* tory 
Note (s) relating to 4 Grants administered by the Ministry of Rail- 
ways were received on 21 August, 1985, although the Appropriation 
Accounts were laid on the Table of the House on 26 July, 1985. Since 
the Appropriation Accounts (Railways) for the year 1983-84 were 



certified on 18 June, 1985, the Explanatory Note could have been flu- 
nished to the Committee immediately after the presentation of A p  
propriation Accounts on 26 July, 1985. The Committee take 'serious 
view of delayed mbmission of Explanatory Notes. The delayed 
submission of these notes leads to the delay in finalisation of the Re- 
port by the Committee. The Committee desire the Ministry of Rail- 
ways to ensure strict adherence to the prescribed time schedrde in 
future. 

2.5 The Committee are satisfied to find that as compared to pre- 
vious years i.e. 1979-80 to 1982-83, there was significant reduction in 
the aggregate amount of excess expenditure as well as in the nrlrnber 
of grants that registered excess expenditure during the gar 1983-84. 
The excess expenditure incurred during the years 1979-80 to 1982-89 
ranged between Rs. 140.86 crores to Rs. 462.69 crores while the excms 
exepnditure incurred during the 1983-84 was Rs. 115.62 crores. 
Further, the total number of grants which contributed to the excess 
expend'ture were 12 during the gear 1983-84 as against 19; 27: 211 and 
21 during the years 1979-80, 1980-81. 1981-82 and 1982-83, respeciively 
The Committee hope that the Minitries and Departments of Govern- 
ment of India would make every endeavour to sustain this declining 
trend. in future as well. 

2 .6  During the course of scrutiny of the Appropriation Accounts 
(Civil). (Defence Services), (Posts 8: Telegraphs) and (Railways) 
for the year 1983-84, the Committee have noticed large scale savings 
under t .a th Voted and Charged portions. 

2 . 7  The following table indicates the extent of savings out of the 
Voted Grants and Charged appropriations during the last four years 
i.e. 1980-81 to 1983-84: 

(Rs. in Crorcs) 

Appropriation Accounts Total Saving\ Totz 1 Savings 
amount cf amwn t of 
Cran ts approprla- 

t Ion 

CIVIL Voted Charged 

Capital . . 7066.48 441 no 46209.40 164 R 5  



DEFENCE SERVICES: 

Rewnue . . 

POSTS :& TELEGR.API-IS : 

Rrwnuel 
h 

Capital J . 
RAILWAYS : 

Rewnue 

Capital 

1981-82 

Civil 

Voted Charged 

, 3707.00 . . 1 .o4  0 . r):) 

3i6.47 I .II 2.Go CI.II  

- 
Gr: r'd  tot^ I : . . . 2 9.21 11~198 .  I 3 65391 . R r  I 749. 72 

--- .- ------ - -- -- 



Posf and Telegraphs 

R w n u e  1 . 2056.21 120.90 0.020 0.017 

&pits1 1 
Railway 

Gwnd Total . . 32918.85 rg13.27 81081 .532 270.630 

1983-84 
Revenue . . . . r311g.00 988.46 y:U~..qr~ 316.40 

Capital . . 9818.52 77032 112468.67 +416.26 

De+c SemiGss 

Rwenuc . . . . 6021 .47 8 9 . 7 1  50.84 37.86 

Crtpital . . . . .  '303.54 - 1 3 . 2 5  2.14 

Post and Tcbpgraphs 

Revenue 

capital 

Revenue , 7210.23 426.13 38.34 23.3,) 

c a  pi t'i 1 

Grand Total . . 392 15.80 24 I 0 .  oo 1223Ck. 61 4799.05 

2 8  While there was declining trend in the excess expendi,ture. it 
was the other way round in the case of savings. The aggregate 
amount of savings as disclosed in the Appropriation Accounts for 
1983-84 was Rs. 7,209.05 crores as against the savings of Rs. 2,183.90 
crores during the year 1982-83. The Appropriation Accounts (Civil) 
alone disclosed savings of Rs. 1,769.38 crores against voted grant of 
Its. 22,937.52 crores and savings of Rs. 4732.66 crores against charged 
amount of Rs. 1,22,251.16 crores. Thus, the total savings during the 
year 1983-84 as disclosed by the Appropriation Accounts (Civil) waa 
of the order of Rs. 6502.04 crores which constituted 4.48% of the total 
eranctiotled provision of voted and charged amounts of Rs. 1,45,188.68 



crores. Some of the vital sectors of the economy in which large scale 
savings have been reported are Agriculture (Rs. 254.54 crores), Ani- 
mal Husbandry and Dairy Development (Rs. 73.58 crores), Chemical 
and Fertilizers (Rs. 41.57 crores), Foreign Trade and Export Produc- 
tion (Rs. 249.90 crores), Petroleum (Rs. 99.21 crores), Power (Rs. 
58.29 crores), Coal (Rs. 88.90 crores), Irrigation (Rs. 19.99 crores), 
Public Works (Rs. 26.81 crores), Mines (Rs. 30.41 crores), Labour and 
Employment (Rs. 19.07 crores). The Committee had, in their earlier 
Reports viz. 57th and 121st Report (7th Lok Sabha), cleprecatecl the 
tendency of under-utilisation of funds earmarked for some of the 
vital sectors of the economy, thereby not only slowing down deve- 
lopment in those sectors but also depriving other important sectors 
of the much needed resources. The Committee were then informed 
that the  scheme of Integrated Financial Advisers had been introdnced 
to ensure realistic budget est imates. From t h e  extent of savings 
reported during 1982-83 and 1983-84, t i  is quite evident that the posi- 
tion instead d improving has deteriorated. The Committee once 
again like the Government to analyse the reasons for the recurring 
phenomenon of savings and take timely remedial measures to ensure 
that budget estimates are framed more precisely. The Committee 
would like to be apprised of the measures proposed to be taken in 
the matter. 

3 9 The Committee will now proceed to deal with some indivi- 
dual  cases of excess expenditure. 

APPROPRIATION ACCOUKTS (CIVIL) 

MINISTRY OF FINANCE 

2.10 Grant No 34-Custo1~s 
Capital Scction 

--- 
Votcd Expcnditurr R u m s  

I .  0rigin;l  Grant . . . . . . 22,82,62,000 
2. Supp1emrnt:lry Grant . . . . .  . . 
3. T o t d  Grant . . 22,82,62,000 



2.11 In the explanatory notes, the Ministry of Finance have 
stated: 

"Against the original grant of Rs. 22,82,62,000 the actual 
expenditure during the year was Rs. 23,55,32,828. This h2s 
resulted in an excess of Rs. 72,70,828 over the sanctioned 
grant. 

The excess occurred mainly under the sub-head "AA. 1 (2)- 
Acquisition of Ships and Vessels". The sanctioned provision under 
the sub-head AA .1(2)-Acquisition of S h p s  and Vessels was Rs. 
2182.62 lakhs against which the actual expenditure was Rs. 2344.57 
lakhs. The increase was partly offset by savings of Rs. 89.24 lakhs 
under the  head "AA.1(1)(1)-Major Works" of the Coast Guard 
Organisation, resulting in a net excess of Rs. 72,70,828. 

In the  initial years of the Coast Guard Plan period 1979-44. 
the progress of construction of the vessels ordered by the Coast 
Guard has been unsatisfactoq resulting in savings/surrendcr of 
funds from the same sub-head during the period fram 1979-80. The 
f i g u ~ s  for 1982-83 are shown below: 

Provision in R.E. 1983-84 was made taking into account past 
experience. However, the shipyards were able to gear u p  their 
resources and the trend of expenditure increased considerably espe- 
cially in the  last two months of the year which resulted in the excess 
expenditure. 

The remedial measures taken to avoid recurrence of such ex- 
cesses are indicated below: 

(a) A Financial Planning Cell has been created within the 
Coast Guard Headquarters for close monitoring of expen- 
dl ture. 

(b) Controller of Defence Accounts (Navy) has been requee- 
ted to forward monthly booking statement within 10 days 
of the  following month. 



(c) Coast Guard Overseeing Cells at Garden Reach Ship- 
builders Engineers and Mazagon Dock Ltd. have been con- 
stituted to effectively watch and monitor the work on the 
ships under construction and for certifying the availability 
of funds on every bill preferred on Controller of Defence 
Accounts (Navy) by the Shipyards. 

(d) Shipyards are being now informed of the funds allocation 
made to them year-wise and they are being asked b ap- 
proach the Coast Guard Headquarters well in advance 
whenever they feel the necessity for additional funds or 
surrender of funds; and 

(e) Controller of Defence Accounts (Navy) has been insuuct- 
ed not to honour any payments in excess of the budget 
provisions initiated to him without specific instructions 
from the Coast Guard Headquarters. 

In the circumstances explained above, the excess of Rs. ?2,70,828 
which constitutes 3.18 per cent of the total sanctioned provision of 
Rs. 22,82,62,000 under Capital Section (Voted) of the Grant may 
kindly be recommended for regularisation by Parliament under Arti- 
cle 115(i) (b) of the Constitution. 

This Note has been voted by Audit." 

2.12 The Committee note that the Capital Section (Voted) of 
Grant No. 34-Customs, recorded an excess of Rs. 72,70,828 during 
the year 1983-84. The excess expend'ture occurred mainly under tlre 
sub-head "AA.1(2)-Acquisition of Ships and Vessels", which was of 
the order of Rs. 161.95 lakhs. This excess got reduced to Rs. 7% 76.828 
because of savings available under the head "AA.1(1)(1)-%lajar 
Works' of the Coast Guard Organisation. The Committee have bcwm 
informed that in order to avoid excess expend'ture in future (I) a 
Financial Planning Cell has been created within the Coast Guard 
Headquarters for close Monitoring of Expenditure; (3) the Control- 
ler of Defence Accounts (Navy) has been requested to forward 
monthly booking statements w'thin 10 days of the following month; 
and (iii) Coast Guard Over-seeing Cells at Garden Shtp Builders 
E h ~ ~  and Mazagon Dock Ltd. have beem constituted to &dm-  
17 watch and monitor the work on the ship under - rrnd 
tor c#ng the availability of trmd~ on evcag bill p d d  ob 
Cantroller of Defence Accounts (Navy) by the Shipyrvdsu. T& 



Committee hope that with the implementation of the proposed mea- 
sures, the Ministry woulrl be able to make more realistic estimates in 
future so as to contain excess expenditure. 

MINISTRY OF SHIPPING AND TRANSPORT 

- 2.13 GRANT NO. 78-Roads 
Revenue Section 

- -. - - -- 
Vote-d Expri~ditur t 
- ---- - 

1. Origirlr 1 Gravct . 
2. Supplrrn~ntar~ Grant . 
5. Final Grant . 
4. Actual Expenditure . 
5. Exass . . 

2.14 In a note, the Ministry of Shipping and Transport have ex 
plained the reasons for excess expenditure as follows: 

"The Original Grant of Rs. 170,56,32,000 was augmented by ob- 
taining a supplementary grant of Rs. 9,49,43,000 in March, 
1984. Against the h a 1  grant of Rs. 180,05,75,000, the actual 
expenditure amounted to Rs. 180,39,11,832 leaving sn un- 
covered excess of Rs. 33,36,832. This excess of Rs. 33,36,832 
was the net result of excesses and savings under venous 
heads in the Revenue Section under voted portion of the 
grmt. 

Tbe ex- has omwed under the following heads: 
---- - -- 

&(I) (1) - Ro 6 in Union Trrritot-irs . . 4 9 9 3 9 f ' ~ ~  

B.n(S) (1) - District and Other Roads . q9,WJm 



The excess is mainly attributable to the gross excess of 
Rs. 817, 35,097 under the head A.2(1) (1)-Maintenance by 
Roads Wing. The Original Budget provision of 
Rs. 55,00,00,u00 for this tiem was augmented by a Supple- 
mentary Grant of Rs. 5,00,00,000. Against the Final Grant 
of h. 60,00,00,000 actual expenditure amounted to . 
Rs. 68,17,35,097 leading to an excess of Rs. 8,17,35,097. The 
excess was mainly due to extensive repairs of the National 
Highways necessitated as a result of severe damage by 
floodsjrains in various parts of the country and increase iu 
the cost of road building material. The maintenance and 
repair works were essential keep the vital lnes of Cum- 
munication intact and were undertaken by the various 
State Governments who are the executive agencies of the 
Central Government for the development and maintenance 
of National Highways. The expenditure in this regard 
is in4tially met by the State Governments from their funds 
and their claims are subsequently reimbursed to them by 
this Ministry. Prior to 1981, these reimbursements were 
restricted to the sanctioned budget allocation. However, 
as advised by the Controller General of Acwunts this pru- 
cedure was later on relaxed with a view to amid withhold- 
ing the claims of the State Governments. In order to 
avoid recurrence of the excess expenditure, this Ministry 
is reconsidering the quesvon of revising the existing ac- 
counting procedure in consultation with the Contmller 
General of Accounts. 

The gross excess of Rs.  9,67,72,880 was partially met from 
savings avellahle under other heads leaving a net excess of 
Rs. 33,36,832 which is required to be regularised. 

In  view of the position explained above, the excess amount 
of Rs. 33,36,832 under Revenue Section (voted) may Mnd- 
ly be recommended for regularisation by Parliament -under 
Article 115(l) (b) of the Constitution. 

This note has been seen by Audit." 

2.15 The Committee no&- that excess expenditure i x k c ~ ~ e d  by the 
Ministry of Ship~inq and Transport in respect of Writ No. 78- 
Roadq under Revenue Section (Voted), amounted to Rs. 33,36,832 
dnrlng the year 1983-84. It is significant that but for the savings 
under various other heads, the real exeess tlPpeaillture would have 



been as high as  Rs 9,67,72,880. Of all the heads, the most conspicu- 
ous excess had occurred under the head "A.2(1)(1)-Maintenance by 
titoads Wing", which was of the order of Rs. 8,17,35,097. This was in 
spite of the supplcmentarg grant of Rs. 5 crores having been obtain- 
ed, under that head, by the Ministry. The Ministry have explained 
that excess was mainly due to excessive repairs of the National High- 
ways necessitated as a rcs111f of severe damage by flood-rains in 
various parts of thc country and increase in the cost of road build- 
ing material. While the Committee agree that accurate forecasting 
of the extent of damage likely to be caused to the roads by the an- 
predictable floods cannot be made, the escalation in the cost of road 
building materials could well be foreseen and saflbient provision 
made therefor. 

2.16 The Ministry have also informed the Committee that prior 
to 1981, the reimbursements of expenditure incurred by the State 
Gevernments for the maintenance of the National Highways were 
restricted to the sanctioned buus A allocation. This procedure had 
been relaxed with a view to avoiding withholding of the claims of 
the State Governments. The Ministry are considering rev2sion d 
existing accounting procedure in consultation with the Conholler 
General of Accounts. The Committee be apprised of the decision 
taken in tbe matter. 

APPROPRIATION ACCOUNTS (DEFENCE SERVICES) 

MINISTRY OF DEFENCE 

2.17 GRANT NO. 2 0 D E F E N C E  SERVICE5-NAVY 
- -- - -- ---- -pa- - 

Rcvtwur Sf ctlot~ (Vote d) Ritpi~s  
-- - -- 

I .  Oriqiral Gr-nc . . 45',71.47."0 
2 .  Supplt-m-ntary Gra-t , . . . . .  47,40,40 ,m 
7. Total Sav-ctimrd Cr-nt . . . . . 499,lr Ji,W 
4. Actc~alExpsndit~~rr , , . . . 5“+,W744J04 
5. Iixc \F Exyn(l i  t-:rc , . . . . . 15,87,.57,m4 -- 

2.18 In their explanatory note, the Ministry of Defence have ex- 
plained as follows: 

"The original grant of Rs. 451,71,47,000 under Voted poriion 
was augmented to Rs. 499,11,87,000 by obtaining a Supple- 
mentary Grant of Rs. 47,40,40,000 in March 1984. The 



actual expenditue during the year 1983-84, howwer, 
amounted to Rs. 514,99,44,204 resulting in an uncovered ex- 
cess of Rs. 15,87,57,204 

The excess was mainly attributable to the excess of Rs. 60 Iakhs 
under the Subhead Al-Pay and Allowances, Rs. 21 lakhs under the 
Sub-Head A.4-Transportation, Rs. 1271 lakhs under the Sub-Head . 
A.5--Stores, Rs. 117 lakhs under Sub-Head A .6Works  and Rs. 106 
lakhs under the Sub-Head A.7-Other Expenditure. 

A.1-Pay and Allowances of Navy (Rs. 60 lakhs) 

The original grant under this head was Rs. 5590 lakhs which was  
augmented to Rs. 6420 lakhs by obtaining a Supplementary Grant 01 
Rs. 830 lakhs. This was, however, reduced to Rs. 6270 lakhs by re- 
appropriation. The actual expenditure, however, amounted to It<. 
6330 lakhs leading to an excess of Rs. 60 lakhs. The increased ex-- 
penditure was due to more expenditure on Pay and Allowances than 
anticipated. 

A.4--Transportation (Rs. 21 lakhs) 

The original grant under this Head was Rs. 1019 lakhs which was 
augmented to Rs. 1968 lakhs by obtaining a Sul~plernentary  rant of 
Rs. 949 lakhs in AKarch, 1984. This was, however. reduced to Rs. 1786 
lakhs by re-appropr'ation. The actual ex~enditure amounted to  
Rs. 1801 lakhs resulting in an excess of Rs. 21 lakhs. The excess wa- 
due to increased ex~cnditurc  (i) on Training and Outstation Allow- 
ances due to growth in manpower and increase in certain allowan. 
ces and (ii) on Hired Transport due to  President's Review of thr 
fleet. 

A. 5--Stores (Rs. 1271 laklts) 

The original grant under this Head was Rs. 27851 lakhs which 
was augmented to Rs. 29243 lakhs by obtaining a Supplementary 
Grant of Rs. 1392 laklls iil March, 1984. This was further increased 
to Rs. 29865 lakhs by re-appropriation. The actual expenditure, how- 
ever, amounted to Rs 31136 lakhs resulting in excess of Rs. 1275 
lakhs. The excess was due to price escalation and more materialis,-.- 
tion of store supply than anticipated. 

A .  6--Works (Rs. 117 lakhs) 

The original grant under this Head was Rs. 3150 lakhs which was 
reduced to Rs. 2946 lakhs by re-appropriation. The actual expendi- 
ture, however, amounted to Rs. 8063 lakhs, resulting in excess of 



Rs. 117 lakhs. The excess was due to (i) increased cost on mainten- 
ance and operation of Installations, (ii) Departmental charges on 
Works services by Military Ehgineer Services and (iii) Higher ex- 
penditure on general charges than anticipated. 

The orighal grant under this Head was Rs. 3060 lakhs which was 
augmented to Bs. 4013 kkhs by obtaining a Supplementary Grant of 
Rs. 953 lakhs but was reduced to Rs. 3691 lakhs by re-appropriatim. 
The actual expenditure, however, amounted to Rs. 3797 lakhs result- 
Ing in excess of Rs. 106 kkhs. The exces was due to payment of (i) 
pending bills under Unit Allowances and Miscellaneous Jhpema, 
(ii) bills not anticipated under Repairs and Refits and (iii) adjust- 
nent of pending bills under Telephone Charges. 

?nstructions already exist for framing the Defence Budget esti- 
mates on realistic basis depending on the requirement and tlo exercise 
inclose and constant watch on the tend of expenditure with reference 
to  sanctioned grant. The progress of Defence expenditure is analys- 
ed periodically and instructions are issued to the ServicedHQrs. etc. 
' n  contain the expenditure within the allocated budget. Furthre, as 
ycr the recommendations contained in para 2.8 of the 1Mth Report 
of PAC, 1983-84, (7th Lok Sabh) on excess over Voted Grants and 
Charged Appropriations 1981-82 and action taken on 121st Report of 
'AC (7th Lok Sabha), a team of high level official headed by Con- 

troller General of Accounts was constituted to review the financial 
systems in the Defence, Railways and P&T Sectors. The Report of 
the Committee has since been received recently and the observations1 
recommendations made by the Committee are being examined in 
consultaWm wit% Service HQrs. etc. and necessary remedial action 

-.ing talreib 

In view of the circumstances explained above, the excess of Rs. 
15,87,57,204 may kindly be recommended for regularisation by Par- 
liament under Article 115 (1) (h) of the Cbnstitution. 

DADS has seen." 



lt 

2.19 GRANT NO. %Defence Seruices-Penak6ns 
- - ' -- - 

2.20 In a note, explaining tho readom for excess in the RetteaUe 
Section (Voted) of the Grant, the Minlstry of Defence have stated 
as follows: 

'&The original grant of RP. rk10,26,00,000 under Voted pottLdn 
was augmented to Rs.457,03,45,000 by obtaining a Supplementary 
Grant of Rs. 16,77,45,0GU in March 1984. The actual expenditure dur- 
ing the year, however, amounted to Rs. 472,29,89,781 resulting in an 
uncoi.ered excess of Rs. 15,26,44,781. 

The excess of Rs. 15,26,44,781 was the net result of excessesjsav- 
~ n g s  under the various sub-head in the Grant. I t  was attributable to 

lc excess of Rs. 1786 lakhs under Sub-Head A1 (1)-Pensions and 
Other aetirement Benefits of Army and Rs. 276 lakhs undrer the 
Sub-Head A.3(1)-Pensio~s and other Retirement Benefits of Air 
I<'orce. : i .I !! 8 - - r .,- : p T & = , g  

A.l(l)-Pensions and Other Retirement Benefits of Army (Rs. 
1786 lakhs) and Sub-Had A.3 (1)-Pensions and Other Retirement 
Benefits of Air Force (Rs. 276 lakhs). - 

The excam was h e  to heavy adjuetanents made in the accounts 
(;"ring the close of the gem by cleering all pending vouchers. 

The above excesses were partly offset by savings under other Sub- 
Heads leaving a net excess of Rs. 1526 lakhs, which requires regu- 
larisation. 

Instructions already exist tor framing the Defence budget esti- 
~nntes on realistio bash depending on the requirement and to exer- 
cise a close and canstant watch on the trend of expenditure with 



reference to the sanctioned grant. The progress of Defence expendi- 
ture is analysed periodically and instructions are issued to the Ser- 
vices Headqwar-ers ex.  to ontam the expenditure within the allo- 
cated budget Further, as per the recommendations contained in 
para 2.8 of the 166th Report of PAC, 1983-84 (7th Lok Sabha) on 
excess over 'Voted Grants and Charged Appropriations 1981-82 and 
action taken by Government on 121st Report of PAC (7th Lok 
Sabha), a team of high level and officials is headed by Controller 
General of Accounts was constituted to review the financial systems 
in the Defence, Railwavs and P&T sectors. The report of the Com- 
m'ttee has sin-e been reCeived recently and the observations: 
recommendations made by the Committee are being examined in 
Consultation with Service Headquarters etc. and necessary remedi~l 
action being taken. 

In view of the circnmstances explained above the excess of Rs. 
15.26.44.7'83 may kindly be recommended for rerrularisation by Par- 
liament under Article 115 (1) (b) of the Constitution. 

DADS has seen." 

2.21 GRANT NO. 23-Capital Outlay on Defence Services 

4 .  Actu I Exn dit111. . . . 631,60,91#6 

2.22 In a note furnished to the Committee, the Ministry of Defence 
have explained the reasons for the excess expenditure as under: 

"Against the original Grant of Rs. 603,54,00,W the actual ex- 
penditure during the year amounted to Rs. 631.630,91,426 
resulting in an uncovered excess of Rs. 28,06,91,426. 

The excess of Rs. 28,08,91,426 was the net result of the excessesl 
savings under the various Sub-Heads in this Grant. It was mainly 
attributable to excesses of Rs. 14.88 lakhs under Sub-Head A.l( l)-  
Army (Land) Rs. 250 lakhs under sub-Head A1 (2)-Amy (Cons- 
truction Worke) , 402 lakhs under Sub-Head A 2  (2bNavy (Cons- 
tmctfallr Works), Rs. 1455 lakhs u n b  Sub-Head A2C9) -Naval Fleet 



Rs. 138 lakhs under Sub-Head A.2(4) Naval Dockyards and excess 
of Rs. 1317 lakhs under Sub-Head (A.4(2) Ordnance Factories Mac- 
hinery and Equipment. 

A.l(l)-Atmy-Land (Rs. 1488 lukhs) 

The original grant under thie head was Rs. 2440 lakhs which was ' 
reduced to Rs. 1950 lakhs by re-appropriation. The actual expenditure, 
however, amounc2d to Rs. 3438 lakhs leading to an excess of Rs. 1488 
lakhs. The increase in expenditure was due to adjustment of certain 
payment to a State Government pertaining to the year 1982-83, 

. !. 1 (2) -Army Construction Works (Rs. 250 Zakhs) 

The original Grant under this head was Rs. 15850 lakhs which 
was augrne~~cru to LOUUU lakhs by re-appropriation. The a c t u ~ l  ex- 
penditure, however, amounted to Rs. 18250 lakhs leading to an excess 
of Rs. 250 lakhs. The increase in Expenditure was due to more es- 
penditure or, works on account of increased liabilities and a b ~ o r ~ n n l  
increase in prices of construction material. 

A.2 (2) -nTazvj-Conn~~uctton Works (Rs. 492 lakhs) 

The original grant under this head was Rs. 4595 lakhs which was 
increased . L C  I ~ i 1 5  b v  re-appropriation. The actual expendi- 

e, however, amounted to Rs. 5245 lakhs leading to an excess of Rs. 
492 lakh. l ~ l e  ~~, ,edse was mainly due to more expenditure or. cer- 
tain projects and other works already under execution. 

A.2 (3) -Naval Fleet (Rs.1455 lakhs) 

The original g r a n t a d e r  this head was Rs. 16542 Iakhs which was 
reduced to Rs. 15040 lakhs by reappropriation. The actual expendi- 
ture, howe~rer. qllnted to Rs. 16495 lakhs leading to an excess of 
TZs. 1455 lakhs. The excess was due to contractual obligatory pay- 
ments made for procurement of equipmentlmaterial for completion 
of various qtages of works anc! additional expenditure on Ship Cons- 

-uctlon became of slippageldelay in delivery in the past which ma- 
erialised thb w. 

A.2 (4) -Naval Dockyards (Rs. 138 Zakhs) 

The original grant under this head was Rs. 2357 l a b  which was 
reduced to Rs. 2590 lakhs by reappropriation. The actual expendi- 
ture, however, amounted to Rs. 2728 1ab;hs leading to an excess of 
Rs. 138 lakhs. The increase in expenditure was due to modemisa- 
tion of Naval Dockyards and heavy payments a t  the close of the p a r  



w'hlch were not an'tic-wted and better implementation of certain 
pr6ject in the post Thomoon period than anticipated. 

A.4 (2) --O~dnance Factories-Machinq and Equipmen L R s .  1317 
lakfts) 

The original grant under this head was Rs. 7DM),laWls which was 
redaced to Rs. 3950 IakZls by s~rrendet/reappropriation. The 
actual expenditure, however, arnstmted to Rs. 5267 lakhs leading to 
an excess of Rs. 1317 lakhs. The excess was due to unexpected 
materialisation of supplies of certain costly plant and machinery. 

The above excesses were partly offset by savings under other 
sub-heads leaving a net exoess of Rs. 28,06,91,426 which requires 
regularisation. 

lnstructrom already exist for framing the Defence budget esti- 
mates on realistic basis depending on the requirement and to exercise 
a close and constant watch on the trend of expenditure with 
reference to sanctioned provisions. The progress of Defence cxpen- 
diture is analysed periodically and instructions are issued to the 
Services Headquarters, etc. to contain the expenditure within the 
allocated budget. Further, as per the recommendations contained 
In para 2.8 of the 166th Report of PAC, 1983-84, 7th Lok Sabha on 
excess over Voted Grants and Charged Appropriations 1981-82 and 
action taken on 121st Report of PAC (7th Lok Sabha), a team of 
iugh level officials headed by Controller General of Accounts was 
constituted to review the financial systems in the Defence, Railways 
and P&T sectors. The report of the Committee has since been 
received ~ecently and the observations~recoqamendations made 1.1 
the Committee are being examined in consaltation with Services 
Headquarters, etc. and necessary remedial action being taken. 

In dew of the circumstances explained above, the excess of 
Rs. %,b6,91,426 may kindly be recommended for regularisation by 
Parliament under Article 115 (1) (b) of the Constitution. 

D . A . D . S  has seen." 

2-23. The aggregate excem expenditure of Bs. 53.2 croref was 
incurred by tt, Minirtry oC Defeace under three Grants &, Grant 
Na 20 (Raveaue Gectien)4hfeme Seh.vic%s (Navy). (&k U.87 
c s ; ~ ) ,  Grant No. 22 (Revenue Section)--Derfemce Gcrvioes (Pen. 
siom) (& 15.26 c r o w )  4 O m t  No. 23 (Crpital Section)--CPpitd 
outlay on Wenee Services (Us, 2847 cram). Tbb excess of Rs. 15437 



crow under Grant No. 20-Defence Services (Navy) was Mfnly 
attributable to the axceaa of Ra 0.60 crore under the S a b H d  
A.1-Pay & Allowance Rs. 0.21 crores under the Sub-Head AA-Trans- 
portation, Rs. 12.71 crores under the Sub-Head A.5-Stores, Be. 1.17 
crores under the Sub-Head A.6-Wolks and Ks. 1.06 crores under the 
Sub-Head A7-othcr expenditure. Similarly, under Grant No.'. 22 
Detczlce Sen-iccs (Pensions) the excess of Rs. 15.B c r o w  was 
at4dnWde to the excess of Rs. 17.86 crores under Sub-114 kl(1)- 
Pensions arrd other retirement benefits of Army and Re. 2.76 camm 
under the Sub-Head A.3(1)-Pensions and other rdhsnent b d t s  
of Air Forec. The excess of Rs. 28.07 crotes under Grant No. 23- 
Capital Outlny on Defeacc Services was mainly a t t t ib tab le  to 
excesses of Rs. 14.88 crores under Sub-Head A.1(1)-Army (land), 
Pts. 2-50 mores under Suh-Head A.l(Z)-Army (Constrution Works), 
BB. 4.92 crora under Sub-Head A.t(Z)-Navy (Construction Works), 
Its .  14.55 crores under Sub-Head A.2(3)-Navy Fleet, Rs. 138 c m  
under Sub-Iread A.2(4)-K;waI Dockyards and excess of Rs. It17 
crores under Sub-Head 11.4f2)-Ordnance Factories machinery aqd 
equipnlent. 

2.21. \#%ilc no Snpplctnt-ntary Grant was obtained in the case 
of Grnni No. 23-Cap'tal Outlay on Defence Services, Supplcmenta~  
Grants of Rs. 47.9 crorcs and Rs. 16.77 crores were obtahed under 
t l ~ c  other two Grant9 No. 20-Defence Sen ices (Navy), and 22-Defence 
Sen ices (Pmsions). respectively. The excess eaperlditure which 
ocr tirrcd undcr Grant Nos. 30 and 22 constitutes &?.SO per cent and 
90.99 per c tn t  of thc Supplementary Grants. respertivelv. This has 
happened in spite of the reappropriation under some heads. This 
shows how unrealistic the revised estimtrtes of these two Grants were, 
The Ministry have informed the Committee that the High Level 
Oliicial Committee w t  up under the Chairmanship of the Controller 
Getrcrul of Acro~mts to review the financial systen~s h three Dapart- 
meats, namely, Defence, Raliways and Posts and Tel-hs bas 
since submitttd its Report 

425 .  In its Bcport the Wgh Level Official Committee has exp- 
the opinion that for a proper budgetary control it is necessary to 
provide a system under which reliable data may become available 
with utmost promptitude for periodical, meatlingful and purposeful 
Bnanr1d reviews at all levels. Kt#ping in view the large numbor 
of spending units scattered d l  over the country, that Committee has 
rightly recommended t h ~ t  rocording of expenditure and preparation 
of connected compilations should be computerised at the earliest. 



The Committee would like to ba apprised of the action taken by 
Government to implement the above recommendation of the Eigb 
Level Committee and results achieved thereby. 

APPROPRIATION ACCOUNTS (RAILWAYS) 
1983-&1 

2.26 During the 1983-84, the actual expenditure under the Grants 
administered by the Ministry of Railways (Railway Board) exceeded 
the sanctioned allocation in four grants (Voted). The excess expen- 
diture during the year 1983-84 aggregating Rs. 34.67 crores occurred 

under four grants No. 4, 9, 10 and 13 as under: 

2.27 In a note furnished to the Committee explaining the reasons 
for excesses, the Ministry of Railways (Railway Board) have stated 
as follows: 

"During the year 198384, there was an over a l l  saving of 
Rupees 41480 crores over the h a 1  grants and Appropria- 
tions resulting from an aggregate savings of Rs. 449.47 
crores under 12 Grants (1, 2, 3, 5, 6, 7, 8, 11, 12, 14, 15 
and 16) and 12 Appropriations (No. 3, 4, 5, 6, 7, 8, 9, 10, 
11, 12, 13 and 16) and aggregate excess of IIY. 34.67 
crores under 4 Grants (4, 9, 10 and 13). (Reference para 
6.4 of the Report of Comptroller and Auditor General of 
India for the year 1983-84, Union Government (Railways) 
para 25-Excess over voted Granb-para 26 saving under 



voted Grants-para 27-saving under charged Appropria- 
tions of the Appropriation Accounts of the Railways in 
India for the year 1983-84-Pt. I Review). 

The excess under 4 Grants are explained as under:- 

(i) G:ant N,J.~ - W r k i  ~g cxpe: ses - Kcpairs a ~d Mai.~tcira rce of Permanent Way 
& M'twks 

I Oriqi la1 Gra:rt . 397,73,63.000 

Actual Experlrliturr . 43' r 9 '  ~47,029 

Misclassification . . .  
Excrss rquir i  ~g regula i a t i o t r  . 76#%023 

Percentage of cxcess over fi 1 1 Gra1.t . 0.18% 

A grant of Rs. 399.74 crores was obtained at  the Budget %ti- 
mate Stage. A supplementary Grant of Rs. 31.41 crores 
was obtained in March 1984 on account of post budgetary 
impact of additional dearness allowance, Interim Relief, 
restructuring cadre, restoration of breaches and other 
miscellaneous causes; partly off set by saving due to 
economy measures. 

The excess of Rs. 0.77 crore oc:urred mainly under subhead 
"Special Repairs pertaining to breaches, accidents includ- 
ing special revenue works (Rs. 3.31 crores) offset by 
savings under sub-head "Maintenance of Permanent Way" 
(Rs. 1.27 crores) and aggregate of savings under other 
subheads. 

Primary un'twise, the excess was under other expenses 
(Rs. 3.22 crores), cost of material from stock and direct 
purchases (Rs . 1 .SO crores) , travelling expenses (Rs. 0.10 
crore) partly off set by less contractual payments 
(Rs. 1.70 crores) less payment of salary and wages 
(Rs. 1.43 crores), less payment of dearness allowance 
(Rs. 0 . S  crore) and aggregate of minor variations under 
other heads (Re. 0.13 crores). Ol the total excess, the 
highest excess occurred on South Eastern Railway (Rs. 3.19 
mm) , o h t  by savings on Eastern (Rs. 1.02 crows) and 



Northeast Frontier (Rs. 0.81 crore) Railways and aggre- 
gate of savings under other RaiIways (Rs. 0.59 crores) . 

The excess requiring regularisation by Parliament is 
Rupees 76,82,023 (0.18 per cent) i.e. the same as disclosed 
in the Appropriation Accounts. 

A Orant of Rs. 399.41 crores was obtained at the Budget &ti- 
mate stage. A suppZementary G m t  of Rs. 33.66 cmres 
was obtairaed in Maroh 1984 on account of post budgetary 
impact of additional dearness allowance, interim relief, 
restructuring of cadres, increase in nmnhg allowance 
and other miscellaneous causes; partly ofPaet by saving 
due to economy measures, fall in traffic etc. 

The excess occurred mainly under subhead (g )  other Mis- 
cellaneous Expenses (Rs. 3.48 crores) relating to more 
adjustments of conference hire and penalty charges on 
interchanged stock offset by savings under station opera- 
tions (%. 1.18 crores) and other sub-heads of the grant 
(Rs. 0.43 crore) . 

Under Miscellaneous expenses largest excess occurred on 
Eastern Railway (RS: 8.37 crores) followed by North 
Eastern Railway (Rs. 3.16 crores) offset by savings under 
South Eastern (Rs. 6.84 crores and Western (Rs. 2.05 
crores) Railways . 

Primary Unitwise excesses were recorded under other 
expenses such as more debits under cconfarence Hire and 
P-y Chargee (Rs. 400 crores), mope expenditure 



under contingent expenses (Rs . 0.23 crore) , Travelling 
expenses (Rs . 0.11 crore) , Kilometerage a110 wance 
(Rs. 0.07 crore) and, aggregate (excess) of minor varia- 
tions under other heads (Rs. 0.09 crore); partly oifset by 
less payment of dearness allowance (Rs. 1.22 crores) 
less expenditure under cost of material (Rs. 0.49 crore) , . 
salary and wages (Rs. 0.49 crore), over time allowance 
(Rs. 0.23 crorc), night duty allowance (Rs. 0.17 wore) 

and aggregate of minor (savings) variations under other 
heads (Rs .  0.03 crore) . 

The excess requiring regularisation by Parliament is 
Rs. 1,86 86,993 (0.43 per cent) i .e .  the same as disclosed 
in the Appropriation Accounts. 
- - - - --- 

P-rcl .Itam . f Ero . .~w-r  thr firm1 
G a l  , 3 . 1 1 %  - - - - -- - - - - 

A Grant of Rs. 810.45 crores was obtained a t  the Budget 
Estimate stage. A supplementary Grant of Rs. 37.92 
crores was obtained in March 1984 on account of post 
budgetary impact of additional dearness allowance, Interim 
Relief, revision in the price of Coal, Electricity Tariff, 
H.S.D. oil etc. 

The excess of Rs. 26.36. crores was under (a) Diesel Traction 
(Rs. 13.79 cmres) (b) Steam Traction (Rs. 10.46 crores) 
and Eledric Traction (Rs. 2.12 crores) . 

Under Diesel Traction, the largest excess occurred on Central 
Railway (Rs. 4.91 c r m s )  followed by Western Railway 
(Rs . 3.07 crores) , South Central Railway (Rs. 2.64 crores) , 
and Southern Railway (Rs. 1.91 crores) . Under Steam 
Traction also same Railways accounted for bulk of the 
exness expenditure (Rs. 10.37 crores). The excess is 
mainly due to increased consumption of fuel both coal 



and diesel oil and adjustment of their cost at higher 
average rates. 

The primary unitwise excesses were recorded under other 
expenses (Rs. 19.76 crores), cost of material (Rs. 5.09 
crores) contractual payments (Rs . 1.64 crores) , partly 
offset by aggregate (savings) of minor variations 
(Rs. 0.13 crore) . 

The excess requiring regularisation by Parliament is 
Rs. 26,35,69,139 (3.11 per cent) i.e. the same as disclosed 
in the Appropriation Accounts. --- - .  ---- - 

(iv) Gr nt  No. 1s - Providrqt Fu ~ d ,  PC I &  1 :iqd #,t+r. Rprj.--m , t t  Rpnrfits. 

Ori%-a1 Grant . '85.62,71 ,om 

S,mqlem-?taw G r a ~ t  . 
I 33, 633 , -  

T ~ t a l p a ~ c t i o v d G - a t r  . . 2'R,70,r'4,000 

Actual Exrwnditurr . . 22+,.+6.25,760 

Excess . 5,fi7,21,7& 

Mirclascifica r i m  Nil 

- -- -- - - - - - - 

-4 Grant of Hs. 185.63 crores was obtained at the Budget &ti- 
mnte stage. A supplementary Grant of Rs. 33.16 c r o w  
was obtained in March 1984 on avount  of more payment 
of superannuntion~Retiring pension, Commuted pension, 
D.C.R.G. Invalid pension, Social Security payment, 
Deposit linked Insurance etc. and also taking into account 
post budgetary increase on account of additional instal- 
ment of denmess sllowance, Interim Relief sanctioned to 
pensioners during the course of the year. 

The excess occurred mainlv under the sub-head Superannua- 
tion and retitinq pension (Rs. 5.50 crores), Commuted 
Pension (Rs. 2.67 crores). ofPset bv aviW under gratuity 
and special contebutions to Provident Fund (Rs. 1.85 
crores) and under other heads (Rs. 0.61 crores). 

The h3ghest excess under Superannuation wnsion and retiping 
pensbn occurred on Northern Railway (Rs. 2.73 mores) 
and fd2owed by Southern Railway 038. 2.05 C K , ~ ) .  



The excess requiring regularisation by Parliament is 
Rs. 5,67,21,76Q (2.59 per cent) i.e. the  same as disclosed 
in the Appropriation Accounts. 

In the circuinstancrs explained above the excess in the  above 
grants may kindly be  commended for regularisation py 
Parliament under Article 115(l) (b) of the Constitution of 
India. I ' f f  

It may be submitted that every care is taken (a) to assess 
the expenditure under various GrantiAppropriations as 
precisely as possible and (b) to obtain Supplementary 
Allotm.ents where necessary so that excesses are avoided 
to the maximum extent possible. 

T'lis has been seen by Audit." 

2.28. The Public .4ccr,antc Committee while expressing concern 
over the persistent phenomenon of excess expenditure, recommended, 
inlm alia, in paragraph 2.8 of their 166th Report (7th Lok Sabha) as 
under: - 

"The Committee would accordingly recommend an indepth 
review of the financial systems in Railways. Defence and 

PRtT l ~ y  a team of high level officials Thev would sug- 
gest that representatives of the C&.4G of India and the  
Ministry of Finance must also be associated. with it. The 
Committee would await the outcome of the review and 
steps taken on the  basis thereof." 

2.29. Thc Ministry of Railways in their action taken note have 
stated as ur:der: 

"The Report of the Committee appointed in March 1984 under 
the chairmanship of Controller General of Accounts to 
make an indepth review of the financial systems in Rail- 
ways, Defence and Posts and Telegraphs has been receiv- 
ed in this Ministry in February 1985. The Committee have 
observed that it  is not any particular fault in the esist- 
ing system of financial control. but the lack of proper 
implementation thereof, that causes excess over the voted 
Grants'Charged Appropriations. 'En the light of this obser- 
vation of the Committee, the existine instructions on 
budgeting and cmtrol  over expenditure in the  different 
areas of spanding identified by the Committee are being 
re:terated to the concerned authorities. 

2099 Ls-3 



The Committee's recommendation on early computerisation of 
data for prompl and purposeful financial reviews at all 
levels has been noted. Such reviews based on computer- 
ised data is undertaken even now on some Railways. Its 
extension to cover all Railways at appropriate levels is 
already envisaged for which purpose computer software 
is being developed to suit the new computers replacing 
the existing outdated machines. 

The Comlxittr7e have also recommended that where a depart- 
ment has already entered into firm commitments in pur- 
suance of plans approved by the Planning Cornmission and 
cannot manage with reduced allocation of funds even by 
slowing down/curtailing some of the on-going schemes, 
the request for provision of funds should be favourably 
considered by the Planning Commission and the Finance 
Ministry. This has been noted and will be taken up with 
the Planning Commission and the Finance Ministry wpen- 
ever need arises." 

2.30. The Committee note that four Grants (Nos, 4, 9, 10 & 13) 
administered by the Ministry of Railways recorded an exes*  ex- 
penditure aggregating Rs. 34.67 crores during the gear 1983-84. 
While the excess expenditure under Grant No. &Working expen- 
scs- repairs and maintenance of permanent way and xr orks (Rs. 0.77 
crores) and ~ r a n t ' ~ o .  !3- operating expenses-traffic. (Rs. 1.86 crores) 
constituted 0.18 pcBr cent and 0.43 per cent of the total sanctioned 
provision of Rs. 431.14 crores and Rs. 433.07 crores, respertivelg, 
the exress expcnditurc under the other two Grants viz. Grant Xo. 10 
Operating expenses-fuel (Rs. 26.36 crores) and Grant No. 13 Provi- 
dent E'rlnd, pension and other retirement benefits (Rs. 5.67 crows) 
constituted 3.11 pcr cent and 2.59 per cent of the total sanctioned 
Grants of Rs. 848.37 crores and Rs. 218.79 crores, respectively. The 
Commjttcc find that even s u p p l m t a q  grants ohtained by the 
m s t r y  of Railways proved to be inadequate. The most glaring 
example of unrealistic estimates by the Ministry before obtaning 
Supplementary Grants in March 1984, was that of Grant No. 10- 
Operating Expenses--fuel. Under this Grant the excess expendi- 
ture (Rs 26.36 crores) constituted 69.5 per cent of the supplementary 
grant (Rs. 37.91 crores). The Committee find that there is still need 
for improvement in the mechanism of framing of the budget 
estimates/rev2sed estimates on rational basis. The Committee, 
however, note that a High Level . Ofkhl Committee set up 
by Government under the Chairmlpnship of Controller General oi 



Accounts to review the financial systems of three Departments, 
namely, Railway, Defence and Posts and Telegraphs inter alia re- 
commended computerisation of data for periodical, meanjngul and 
purposeful financial reviews at all levels and also for preparation 
of connected compilation. The Ministry of Railways have informed 
that "such reviews based on computerised data is undertaken ovem 
now on some Railways. Its extension to cover all railways at appro- 
priate levels is already envisaged for which purpose computer soft- 
ware is being developed to suit the new computers replacing the 
existing outdated machines". The Committee hope that with the 
implementation of the proposed measures the Ministry of Railways 
would be able to overcome the problem of excess~expenditure. 

2.31.. Subject to the observations contained in the preceding para- 
graphs of the Report, the Committee recommend that the expendi- 
ture referred to in Paragraph 2.1 of this Report be regularised in the 
manner prescribed in Article 115(l)(b) of the C,onstitution of Indh'. 



CHAPTER I11 

REVIEW OF ACTION TAKEN BY GOVERNMENT ON THE R E  
COMMENDATIONS O F  THE PUBLIC ACCOUNTS COMMITTEE 

CONTAINED IN THEIR 222ND REPORT (7TH LOK SABHA) 
ON EXCESSES OVER VOTED GRANTS AND CHARGED 
APPROPRIATIONS FOR THE YEAR 1982-83 AND ACTION 

TAKEN ON 166TH REPORT (7TH LOK SABHA) 

3.1 222nd Report (7th Lol; Sabha) of the Public Accounts Com- 
mittee (1984-85) on Excesses over Voted Grants and Charged Appro- 
priations for the year 1982-83 was presented to Lok Sabha on 22nd 
August 1984. The R e p r t  contains 12 recommendations/observations. 
Of these 2 recommendations (Sl. Nos. 2 and 11) ~ e r t a i n i n g  to mare 
than one Ministry. 

Action Taken Notes on all the recon~mendations have been rec4:iv- 
ed from the Mtnistrie; concerned and are reproduced at Appendix X. 
The recommendations have been categorised as fallows: 

(i) Recommendation< or observations that have been accepted 
by Government : 
S1. Nos. 1, 2, 3, 4, 5, 7, 8, 9, 10, and 11 

(ii) Recommendations or observations which the Committee 
do not desire to pursue in view of the replies received from 
Government: 
Sl. No. 6 

(iii) Recommendations or observations replies to which have 
not been accepted by the Committee and which require re- 
iteration:, 
m 

(iv) Recommendations or observation in respect of which 
Government have furnished interim replies'no replies: 
S1. No. 12 

3.2. The Co~nn~it tcc  hope that final reply in regard to the recom- 
mendation to which only interim reply has been furnished will be 
furnished to them after gctting the same vetted by Audit. 



3.3 In accordance with the time schedule prescribed by the Com- 
mittee in their 6th Report (4th Lok Sabha) notes OD the action taken 
by Government on the recommendations contained in their 222nd 
Report were required to be furnished by 21 February, 1985. An ana- 
lysis of the receipt of action taken notes from the Ministries however, 
discloses the following positon: 

- -- ---- -- 
Ndme of the MinistryIDepartment - - - - - - - - - - -.-- - -- 

(i) Nu1nbc.r of notrs ~vcdvrd  by due d l t e  i.e. 21-2-1985 

(ii) Numbrr of notes rrct-ived by extmdt-d time 
(i) upto 30-3-1985 . . . 
(li) upto 30-4-1985 . . . . 

( i i i )  Numb r of not?\ I c.c - i v d  nf t r r  thr rxtrndrd dztr . 3 

.'R ilwrrys 
(Sl. No. 8) : 
Commulica tion 
(Sl. No.  I I )  1 

H o m ~  Aff irs 
(S1. No. 12) 

3.4. Despite the Committee's repeated exhortat'ons made from 
time to time is  their various earlier repurts for timely submission 
of action taken notes, the Mi~listries;Departmr~?lfs r ~ f  Governmerjt of 
India are yet to show improveritent in this regard. Out of 15 aciion 
take11 notes rrquirecl to ht f:-rnished by the Ministries on the recom- 
ntenc!atio~~s mr;.l;ti~,ed in Et'nd Report of Public r2cr.ounts Committee 
(7th !-ok S:llbh::) o11l? f i  action taken notes were furnished within 
the r ) re~rr ibrd  time i.c . \\ithin six months acter the presentation 
of the Itrport tc, the Jious:. Six action taken notes were furnished 
within the extcndcd pcriod and three action taken notes i.e. one 
each by the Ministry of Railways, Ministry of Communications and 
3Iini4ry of Flomc Aff;tir?i. were furnished after the expiry of the 
~ - x t c ~ ~ d c t l  period. The Co~nmittee once again like to emphasise the 
need for f inahation of the action taken notes by the  MinMies  and 
Departments of Governn~e~l t  of India with utmost espedition and 
furnishing the  same within the prescribed period. The Committee 
hope that  the  Ministry would take necessary steps in this r e g ~ r d .  - 
L High Level Oficia1 Committee to revlew the finamcial systems 

of Railways, Defence and Posts and Telegraphs. 

3.5 Expressing concern over persistent phenomenon of excess ex- 
penditure, the Public Accounts Committee in para 2.8 of their 166th 

Report (7th Lok Sabha) had desired the Government to appoint a 



team of high level oflicials for making an indepth review of the fin- 
ancial systems in three sectors-Railways, Defence and Posts and 
Telegraphs. On being informed of such a Committee having been set 
up under the Chairmanship of Controller General of Accounts, the 
Committee in para 2.6 of their 222nd Report (7th Lok Sabha) further 
recommended:~ 

"In pursuance of a recommendation made by the (Tamrnittee, 
Government have set up a Committee under the chairman- 
ship of Controller General of Accounts to make an indepth 
revien of the financial systems in Railways, Defence and 
F&T Se-tors to  make steps to obviate large scale excess 
expend:rure. The  Committee desire that the review should 
be conducted espeditiously and the steps proposed tr, be 
taken on the basis of the review intimated to f i e  Com- 
mittee." 

3.6 In their action taken notes dated 21st February, 1985, 21 Feb- 
ruary, 1985, 16 April, 1985 and 2 May. 1985. the Ministries of Fin- 
ance, Communications, Defence and Railways have. respectively; 

intimated: 

Ministry of Finance 

"A copy of the report submitted by the Committee headed by 
Controller General of Accounts has been supplied to the 
authorities concerned with the request that the steps pro- 
posed to be taken on the basis of the review made by the 
Committee mag be intimated to the Public Accounts Com- . ,.- - - mittee." 

Ministry of Corr~nuntcatians 

"The recommendations of the Committee to examine the fin- 
ancial system of the P&T, Defence and Railways are 
awaited. Further action will be taken in the light of the 
m e n d a t i o n s . "  

Ministry of Defence 

"The relevant recommendations of the Committee set up under 
tbe Chairmanship of Controller General of Accounts to 
go indepth into the financial systems of the three secters 
viz. Railways, Defence and P&T have been noted. Instruc- 
tions have been Issued to all concerned for compliance." 



Ministry of Railways 

"The Report of the Committee appointed in March 1984 under 
the Chairmanship of Controller General of Accounts to 
make an in-depth review of the financial systems in Rail- 
ways, Defence and Posts and Telegraphs has been receiv; 
ed in this Ministry in February 1985. The Committee have 
observed that it is n ~ t  any particular fault in the existing 
system of financial control, but the lack of proper imple- 
mentation thereof, that causes excess over the Voted . 
GrantslCharged Appropriations in  the light of this 
observations of the Committee, t b e  existing instructions on 
budgeting and control over expenditure iz the different 
areas of spending identified by the Commltt e are being 
reiterated to the concerned authorities. 

The Committee's recommendzition on early computerisation of 
data for prompt and purposef~ll financisl reviews at all 
levels has been noted. Such reviews based on computeris- 
ed data is undertaken even now on some Railways. Its 
extension to cover all Railwa:.s at appropriate levels is 
already envisaged for which purpose computer software 
is being developed to suit the new computers replacing 
the existing ouidated machines. 

The Committee have also recommended that where a depart- 
ment has already entered into firm commitments in pur- 
suance of plans approved by the Planning Commission and 
cannot manage with reduced allocation of funds even by 
slowing down~curtailing some of the on-going schemes, 
the request for provision of funds shouJd be favourably 
considered by the Planning Commission and the F i n a c e  
Ministry. This has been noted and will be taken up with 
the Planning Commission and the Finance Ministry when- 
ever need arises.'' 

3.7. Reproduced below is para 19 (summary of observations're- 
commendations) of the Report of the High Level Official Committee 
on financial systms of Railways, Defence and Posts and Telegmphs. 

"19. S ~ m m a r y  of observationsjrecommendations: 
(i) It  is not necessary that separate budget heads should be 

provided for each estimating authority with a view to 
monitoring the progress of expenditure from the data 
called out from the accounts as seems to be the view of. 
the Ministry of Defence (Para 8). 



(ii) With a view to providing a system under which reliable 
data may become available with sufficient promptness, for 
periodical, meaningful and purposeful financial reviews 
at all levels, and considering the large number of spending 
uiiits scattered all over the country, which each of the 
three Departments has, recording of expenditure and pre- 
paration of connected compilation~ should be computerised 
a t  the earliest (Para 8). 

(iii) In regard to expenditure on transportation effective steps 
should be taken by the Defence Department to reduce the 
time-lag in the adjustment of the charges (Para 9). 

(iv) As xegards the excess on account of pay and allowances, 
including additimal instalments of D.A. sanctioned by the 
Government I ctrospectively, and revision of pay scales, 
there is no reason why the departments cannot correctly 
assess ?.he additimal requirement of funds with all the 
requisite data regarding the categories of employees, their 
number etc. which is normally expected to be available 
wtih them. As for the additional instalments of D.A 
usually, sufficient time is available to the Ministries! 
Departments of the Government, to provide additonal 
funds in the budget tl2rouqh R E 'Supplementary Grants. 
and there is no reason why there should he any excess 
on this account (Para 10). 

(v) Ar regards exceks under stores. there is no reason ivhy 
the Departn!ents cannot regulate the budgetary provision 
a r d  n - 1 2 . r  there s h o ~ ~ l d  be any excess on account of factors. 
likc olrer-materialisation of supp1ies;receipt of stores earlier 
than anticipated, or receipt of reimbursement clailL:s at 
the fag end of the year when possibly there is no s o p e  
for providing addtional funds by obtaining Supp1ementar.y 
Grants, i f  liability registers in Form GFR. 616-A as p r s -  
cribtd in ?hc General Financial Rules of Government are 
maintained properly and updated from time to time, and 
the progress of s~pplieslpayment~ periodically monitored 
(Para 11). 

(vi) Handling of defcnce purchases from India instead of 
tk.rough ISM, Locdon earlier is expected to lead to better 
control over expenditure (Para 12). 



(vji) Accelerated progress of works should also not result in 
larger payments than those budgeted for, if the progress 
of esecution of works is reviewed periodically, as requir- 
ed; the budget provision can always be modified suitably, 
taking into account the quantum of work already executed 
during the gear and that expected during the rest of the  
year (Para 13). 

(viii) Retrospective revision of the cost of the inputs like cement, 
steel, coal, diesel etc., were notified on dates which, by 
and large, left sufficient time for the Departments to work 
out the extra liability and to provide for it in the R.E. 
of the respective years. There should, therefore, be no 
rebsons why these revisions should be the cause for 
excesses beyond te  control of the Department (Para 14). 

(ix) If revision of rail tariff has been notified a t  a time when 
t!~e possibility of making additional provision of funds by 
Supplementmy Grants is ruled out, the Department will 
be well writhi11 its rights to postpone discharging its 
liability to the Railways, to the next year, after ensuring 
proper budget provision, and there is no justification for 
any excess to be ~ l l o w e d  to occur by making payment in  
the  s a n e  iinanc5ai year. if the provisions of funds in that  
year is not adequate to co\ler the charge (Para 15). 

fx) The Commltte~. deprecate the tendency of the spending 
ac.thonties to :mume that additional funds to take care 
of some of the more important post-budgetary factors will 
be provided at the R.E. stage (Para 16).  

(xi)  Where a Dcpai tment cannot manage with the reduced 
al!ocation uf funds e17en by slowin$ don'n curtailing some 
of the on-going projects schemes d ~ i e  to firm commitments 
ha\+ng already been made for purcl~ase of equipment in 
pursuance of p:anq earlier approved by the Planning Com- 
mission, the request for provision of funds should be 
favourably considered by the Planning Commission and 
the Finance Ministry, since curtailment of proposed out- 
lay, or a lower one. in fact. does not serve any 
purpose (Para 17) .  

(xi\) Subject to what has been recommended by the Committee 
as above, i n  conclusion. it is not only particular fault in 
the existing systems of financial control in these cases. as 
s m h ,  that  causes excess over the voted g r a n t s l c h ~ g e d  



appropriations, but the lack of  proper implementation of 
the existing systems (Para 17)." 

3.8. The High M e 1  Official Committee has, after making , an 
indepth study of the financial systems of 3 sectors--Railways, Defence 
tad Posts and Telegraphs, made valuable recommendations, the im- 
plementntinm of which should go a long way in over-coming the 
problem of excess espenditure. The Mhistries of Railways and 
Defence have initiated action for implementation of the recommen- 
dations of that Commtitee. The Ministry of Communications have 
not yet intimated the action taken by them on those recommenda- 
tions. The Committee hope that the Ministry of Communications 
should have by now processes the recommendations made in the 
Report of the High Level Official Committee. The Committee would 
like to know the action taken proposed to be taken by the Ministry 
of Communications on the reconnnendation of that Committee. 

NEW DELHI; 
28 October, 1985. 
6 Kaltika, 1907 ( S a k a )  

E. AYYAPU REDDY, 
Chairman, 

Pubric Accounts Committee 



Minutes of the sitting of the Public Accounts Committee held on ' 
28th October, 1985. -- - - -- - . -- - - - - - - . -- - - - - - - A - .- --up - 



MINUTES OF THE TWENTY-SECOND SITTING OF THE PUBLIC 
ACCOUNTS COMMtTVI'EE HELD ON 28TH OCTOBEX, 1985. 

The Public Accounts Committee sat from 1500 hrs. to 1620 hrs. 
on 28th October, 1985 in Committee Room 'A', Parliament House 
Annexe, New Delhi. The following were present: 

Shri Girdhari La1 Vyas-In the Chair 
2. Shri J. Chokka Rao 
3. Shri Amal Datta 
4. Shri Ranjit Singh Gaekwad 
5. Shrimati Prabhawati Gupta 
6. Shri Vilas Muttemwar 
7. Shri Rajmangal Pande 
8. Shrimati Jayanti Patnaik 
9. Shri Simon Tigga 

10. Shri Nirmal Chatterjee 
11. SM K. L. N. Prasad 
12. Shri Ramanan'd Yadav 

REPRESENTATIVES OF THE OFFICE OF THE ~OMPTROLLER AND AUDITOR 
GENERAL OF INDIA 

1. Shri C. Shankar Menon-Addl. Deputy Comptroller & 
Auditor General of lndia (R).  

2. Shri P. C. Asthana-AddZ. Deputy Comptroller & Auditor 
General of India (Railways). 

3. Shri D. K. Chakravarty-Dinector of Audit, Centrad Reve- 
nws I .  

4. Shri 0. P. Goel-Director of Audit, PAT. 
5. Shri A. K. Jain-Director of Audit, Central Revenues IT. 
6. Shri M. Parthasarthj.-Director- of Audit, Defence Services. 
7. Shri C. V. Srinivasan-Director of Audit, Defenoe Services 

(N dr AP)' 



8. Shri P, S. Wagle-Joint Director (R.S.). 
9. Shri B. S. G i l l I o i a t  &rector (Defence) 

10. Shri  P. N. Misra-Joint  Director (Railways). 

Secretariat 

1. Shri K. H. Chhaya-Chief Financial Committee Officer. 

2. Shri R. C. Anand-Senior Financial Committee Officer. 

2. In the absence of Chairman, the Committee choose Shri 
Girdhari La1 Vyas, M.P. to act as Chairman for the sitting under 
Rule 258(3) of the Rules of Procedure and conduct of Business in 
Zok Sabha. 

3. The Committee considered the following Draft Reports: 

(i) Excess over Voted Grants and Charged Appropriations 
(1983-84) and Action Taken by Government on the recom- 
mendations of the Committee contained in their 222nd 
Report (Seventh Lok Sabha) ;  and 

(ii) + * ** * * * * 

5. The Committee adopted these Reports subject t o  :erta:n modi- 
fications as shown in Annexures I. 

6 The Committee authoriced the ChaLrn;an to :acoropratc in the 
Reports, certain other minor modlfications amendments arising out 
of factual verification of the same bv Audit The Committee also 
authorised the Chairman to present the5r Reports in the House. 

The Committee then adjourned. 

9 2.7 Table Iwmt the following hdorr tlic f i g u l c b  relating 
to 1982-83. 
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19 2. 16 2 - rz fior 'The Ministry are reconsidering in consul- 
tation with the Controller General of Acc- 
ounts, the question of rcvertiig back to the 
procedure existing prior to 1981 in ordrr 
to avoid recurrence of excess cxenditurr 011 
that account. The Comrnittcc feel that 
by reverting back to the procedure existing 
prior to 1981, would not be a correct mea- 
sure as it will lead to under statt-ment of 
the actual expcrtditure inrurrrd during t h ~  
year. The Comn~ittcc , thcrc,forc, like' 
thr Ministry to givc: s r r iou  thought to this 
matter arid dcvise alternative mcasurca to  
avcrt such a situation.' 

Read 'Tllc hiinistry arr considrring rcvision of 
rxisting accounting procrdurr in consults- 
t i ~ n  with thc Controller General of k c -  
ounts. 1 ' 1 1 ~  Committrc bc apprised of th( 
decisinn taker1 in thr matter.' 

2' 24 9 Inlert 'This has Ilappencd in spice ~f the rrappro- 
printions unc1c.l somr  Ilrads'. attrr ' r r sp~c-  
tively.' 





APPENIIX I 'TO IX 

(Vide Paragraph 1.3 of the Report) 

E:. p!,inatory Notcs recely-ed f r o m  various Ministries Departments  
3 n  the  c~\;ccr,scs oLrer Voted Grants 'Chargcd Appropriations disclosed 
in t h e  :?ppropllation , \ c c o - ~ ~ t s  for t h e  year  1980-81. 



APPENDIX I 

Ministry of Communications 

Grant No. 17-Capital Outlay on P&T 

Tbe h a 1  accaunts for the year 1983-84 revealed an excess of 
Rs. 4,81.28,839 over voted Grant No. 17 Capital Outlay on Posts and 
Telegraphs a\ detailed below :- 
- - - - - - - -- - - -- -- - - -. -- - - -- - - - . - - -- - 

2 .  The grant p r o ~ i d e s  for meeting the expenditure on Capital 
Outiay on P&T Department covering expenditure on ( i )  construc- 
tion of post office buildings, administratise offices and staff quarters, 
(ii) te1eg:~ph and telephone systems (iii) long distance switcbjng 
s>.ste~n ( I V I  !ang distance transmission systcm including remute 
area teleczmmunication services thrsugli satellite and  ( v )  supl~ort 
systems of telecommunication factories, stores organisation, feic- 
communiclition research and development. training centres and  
P & T Cix-il Wing. 

3. The above mentioned excess I. the net result of excesses/ 
savings under the various heads as indicated below:- 



R.M.S. Vans . . . .  
'rc:I~firaph Syslrms . . . 
Local T ( ' k p h 0 1 l ~  S>-slcmr . . 
~011g Dist;sncch Swilching Systc~ns . 
'Srarrsn\ission Systcms . 
Ancil1al.y Sy<tc m\ 

Otlirr Laad 8r Br~ildinC . 
Gcrtc1~11 . . 

The net  excess of Rs. 4.81 crores (less than 1 per cent of the total 
grant)  was mainly due to rapid progress in construction of buildings 
for operative office and staff quarters. 

The pro\~ision made for construction of bulldings out of the sanc- 
Iloned grant turned out to be  inadequate and as the construction 
works \yere carried out by private contractors and their payments 
could not be withheld due to contractual obligations. the excess had 
occurred. 

In  t h e  cu-cumstances explained above, the net escess of Rs. 
4,81.28.839 may kindly be recommended for regularisation by the 
Parliament under Article 115 (1) (b) of the Conbtitution of India. 

This has been vetted by Audit. 



APPENDIX I1 
Ministry of Defence 

GRANT KO. no-DEFENCE SERVICES- NAVY Rs. 
I .  Original G m t  . 451~71~47~ooo 
o . Supplemcntaay Gract . 47,40,40,000 
j. Total Sanctioned Grant - 499.1 1.87,000 
1 4ctual Expenditure 51499944,204 
, L\c \' Txpc n d i c , ~  - 15,87,57,204 

2 .  The original Grant of Rs. 451,71,47,000 under Voted portion was 
augmented to Rs. 499.11.87.000 by obtaining a Supplementary Grant 
of Rs. 47.40,40.000 in March, 1984. The actual expenditure during 
the year 1983-84. however, amounted to Rs. 514,99,44,204 resulting 
in an uncovered excess of Rs. 15.87.57.204. 

3. The excess lvas mainly attributable to the excess of Rs. 60 
lahhs under the Sub-Head A.l-Pay and Allowance., Rs. 21 lukhs 
under the Sub-Head -4.1-Trans1)ortation. Rs. 1271 lakhs under the  
Scib-Head A. 5-Stores. Rs. 117 lakhs under Sub-Head A. 6-Works 
and Rs. 106 lakhs under the Sub-Head A.7-Other Expenditure. 

?he original grant under this head was Rs. 5590 lakhs which was 
augmented to Rs. 6420 lakhs by obtaining a Supplementary Grallt of 
Rs. 830 lakhs. Thls was. however. reduced to Rs. 6270 lakhs h). re- 
appropriation. The actual expenditure, however, amounted to 
R,. 6330 l a m s  leading to an  excess of Rs. 60 lakhs. The incrrrsed 
e- .pend~ture  was due to more c~.>endi ture  on Pa! and All@\{-anceq 
than anticipated. 

The original grant under this Head vras Rs. 1019 lakhs which 
was augmented to Rs. 1968 Iak!:- , o b t a ~ n l n q  rr Supp'ementary 
Grant of Rs. 949 lakhs In Marc.1:. iWi4 T i i i ~  was. ho~re\ ,er .  rednccd 
to Rs. 1780 Inkhs  h?- r - a - i . ~ ~ .  The actual expenditure 
amounted to Rs. 1801 lakhs resulting in an exress of Rs. 21 lakhs. 
The excess was due to increaqed expenditure ( i )  On Training and 
Out-station Allowances due to growth in manpaver  and increase in 
certain allowances and (ii) on Hired Transport due to Presidmt's 
Review of the  fleet. 

The original grant under thig He3d was Rs. 27851 lakhs which 
was augmented to Rs. 29213 lakhs by obtaining a Supplementary 
Grant of Rs. 1392 lakhs in March. 1984. This was further increawd 



to Rs. 29865 lakhs by re-appropriation. The actual expenditure, how- 
ever, amounted to Rs. 31136 lakhs resulting in excess of Rs.1271 lakhs. 
The excess was due to price escalation and more meterialisation of 
.tore suppl5- than anticipated. 

The w ~ g l n a l  grant under this Head was Rs. 3150 lakhs which 
\\,as reduced to  Rs. 2946 lakhs by re-appropriation. The actual ex- 
penditure, however, amounted to Rs.3063 (3063) lakhs, resulting in 
excess of Rs. 117 lakhs. The excess was due to (i) increased coit on 
maintenance and operation of Installations, (ii) Departmental charges 
on works serl~ices by Military Engineer Services and (iii) Higher 
espcnditure on general charges than anticipated. 

The origin~11 2l.ani under th is  He:!d was Ks 3060 lakhs which was 
aubmented to Rs. 4013 lakhs b>- obtaining a S u p l ~ l e m e n t a r ~  Grant 
of Rs. 953 lakh, 11ut was .reduced to Rs. 3691 lakhs by re-appro- 
lu-iation. The actual espenditure. however. amounted to Rs. 3797 
lakhs resulting in excess of Rs. 106 lakhs. The excess was duo t v  

p ~ l n e n t  of ( i )  pending bills under Unit Allowances and Miscel- 
l~incous Es!~cn.se.;. ( i i )  bills not anticipated under Repairs and Refits 
, i ! l d  ( i i i )  adj ~ 1 s t  111t.nt of pending bills under Telephone Charges. 

4. In&xctions already esist for framing the Defence B ~ ~ d g e t  
estimates in r e a h t i c  basis depending on the requirement and to 
exercise a close and constant watch on the trend of expencli~urc' 
~v i th  reference to  sanctioned grant. The progress of Defence espen- 
d ~ t u r e  is analysed periodically and instn~ctions are issued to the 
Ser~rices HQrs, etc, to contain the espenditure within the  allorated 

budget. Further. as per the recommendations contained in para 2.8 
of the 166th Report of PAC. 1983-84, (7th Lok Sabha), on excess over 
Voted (3rant.s and Charged Appropriations 1981-82 and action taken 
an 121st Report of PAC (7th Lok Sabha). a t c :m  of high level 0%- 
vial hei~ded b y  Controller General of Accounts was c-onstituted to 
review thc financial systems in the  Defence. Railwavs and P&T 
Sectors. The Repor! of the Con~mittee has since been received re- 
cent ly  and tiic obse~.v:~tionslrcco~~~rnend:~tion~ made kj;\- the C o ! ~ ~ m i t t ~ e  
are being esamined in consultation with Service HQrs. etc. and 
necessary remedial action being taken. 



5. In view of the circumstances explained above, the excess of 
Rs. 15,87.57,204 may kindly be recornmepded for regularisation by 
Parliament under Article 115 (1) (b) of the Constitution. 

6. DADS has seen. 



APPENDIX 111 

Ministrg of Defence 

Grant No. 22 Defence S-rvicer.Pznsions Rs. 

I .  Original Grant . . 440,26,00,000 

2.  Supplcmentary Grant . 16,77.45,000 

g. Total Smctioncd Grant . . 457P3,45,000 

4.  Actual Expenditu~.r . . . 472,29,u9,781 

5 .  Excw Expenditure. . 15,26,44,781 

2. The orginal grant of Rs. 440,26,000 under Voted portion was 
augmented to Ks. 4,57,03,45,000 by obtaining a Supplementary Grant 
of Rs. 16.77,45..000 in March 1984. The actual expenditure during the 
year, however, amounted to Rs. 4,72,29,89,781 resulting in ari un- 

covered excess of Rs. 15,26,44.781. 

3. The excess of Rs. 15,26,44,781 was the net result of excesses/ 
savings under the various sub-head in the Grant. It was attribu- 
table to the excess of Rs. 1786 lakhs under Sub-Head A. l(1)-Pen- 
sions and Other Retirement Benefits of Army and Rs. 276 lakhs under 
the Sub-Head A.3(1)-Pensions and Other Retirement Benefits oi Air 

Force. 

3.1 kl(1)-Pensoins and Other Retirement Benefits of Army (Rs. 
1786 lakhs) and Sub-Head A.3 (1)- Pensions and Other Retirement 
Benefits of Air Force (Rs. 276 Lakhs). 

The excess was due to heavy adjustments made in the accounts 
during the close of the year by clearhg all pending vouchers. 

4. The above excess were partly offset by savnigs under other 
Sub-Heads leaving a net excess of Rs. 15% lakhs which requires re- 
gularisation. 



5 .  Instructions already exist for framing the Defence budget 
estimates on realistic basis depending on the requirement and to 
exercise a close and constant watch on the trend of expenditure with 
reference to the sanctioned grant. The progress of Defence expen- 
diture is analysed periodically and instructions are issued to the 
Services Headquarters etc. to contain the expenditure within the 
allocated budget. Further, a8 per the recommendations contained in 
para 2.8 of the 166th Report of PAC, 1983-84, 7th Lok Sabha, on ex- 
cess over Voted Grants and Charged Appropriations 1981-82 and 
action taken by Government on 121st Report ol PAC (7 th  Lok 
Sabha), a team of high level offic'als headed by Controller Ge~reral 

of Accounts was consitituted review the financial systems in the De- 
fence, Railways and P&T sectors. The r e p x t  of the Committcle has 
since been received recently and the observations/recommendations 
made by the Committee are being examined in Consultation ~ i t h  
Sen-ice Headquarters etc. and necessary remedial action being taken. 

6. In view f o  the circumstances explained above, the excess of 
Rs. 15,26,44,781 maxr kindly be recommended for reeul?risation by 
Parliament under Article 115 (1) (b) of the Constitlltian. 

7 . ,  DADS has seen. 



APPENDIX 1V 

Ministry of Defence 

Grant No. 23-Capital Outlay on Defence Services 
- -- -- 

I .  Original Grant 6o~,~~,oo,ooo 

2. Supplcmcntary Grant - 
3. Total Sanctioned Gtant ~ 3 ~ 5 4 ~ 0 4 ~ 0 0 0  

2. Again41 Ilie original C~rant ot KI. 603.54,00,000 the actual expendi- 
ture d~tring thc year ;mounted to Rs. 63 1.60.91,426 resulting in an 
uncovered t.uce5s of R5. 28.06,91.426. 

3. The excess of Rs. 25,06,91,426 was the net result of the excessed 
aavings under the various Sub-Heads in this Grant. It was mainly attribut- - 
able to c.\;cesscs of Its. 1388 lakhf; under Sub-Head A.l(l)-Army (Land), 
Rs. 250 lakhs uncicr- S u l ) - l h u  A.l(2)--Ariny (Construction Works), 
Rs. 492 lakhs i~nder Suh-He:id A.2(2)-Navy (Construction Works). 
Rs. 1455 lakhs under Sub-Head A.2 (3)-Naval Fleet. Rs. 138 lakhs 
under Sub-Head A.2 (4) Naval Dockyards and excess of Rs. 1317 lakhs 
under Suh-Head A.4 (2). -Ordnance Factories Machinery and Equipment. 

4.1 A.1( 1)-Army-Land (Rs. 1488 lakhs) 

Thc original grant under this head was Rs. 2340 lakhs which was 
reduced to K\. 1950 1:1khs 1)). ~e-appropriation. The actual expenditure, 
howevcr, mounted  to K s .  3438 lakhs leading to an excess of Rs. 1488 
lakhs. The increas:: in eupenditure was due to adjustment of certain 
payment to a State Government pertaining to the year 1982-83. 

3.2 A.1(2)-Army Construction Works (Rs. 250 lakhs) 

The original Grant under this head was Rs. 15850 lakhs which was 
augmented to Rs. 18000 lakhs by rc-appropriation. The actual expendi- 
ture, however, amounted to Rs. 18250 lakhs leading to an  excess of 



Rs. 250 lakhs. l 'hc increase in kxpcnditure was due to more expenditure 
on works on account of increil~ed liabilities and abnormal increase in 
prices of construction ~natcrial. 

3.3 A.2(2)-Navy-Construction Works (Rs. 492 lakhs) 

* The original grant under this head was Rs. 4595 lakhs which was 
increased to Rs. 4753 inkhs by re-appropriation. The actual expenditure. 
however, amounted to Ks. ,5245 lakhs .leading to an excess of Rs. 492 
lakhs. The increase was mainly due to more expenditurc on certain pro- 
jects and ether Works already wder  execution. 

3.4 A.2(3)-Naval Fleet (Rs. 1455 lakhs) 

The original grant under this head was Ks 16542 lakhs which was 
reduced to Rs. 15010 lakh\ by leappropriation. The actual expenditure. 
however, amounted to Rs. ihA95 lalihs leading to an excess of Rs. 1455 
lakhs. The excess \\?as dur. to cmtractual obligatory payments made for 
procurement of equipmt.nt/mnterial for completion of various \tages of 
works and additional expenditurc on Ship Construction because of slip- 
pageldelay in delivery in the p:id which materialised this year. 

3.5 A.2(4)-Naval Dockyards (Rs. 138 lakhs) 

The original grant under this head was Rs. 2767 lakhs which way 
reduced to Rs. 2590 lakhs by reappropriation. The actual expenditure. 
however, amounted to Rs. 2728 lrtkhs leading to an excess of Rs. 138 lakhs. 
The increase in  expenditure was due  to modernimt'on ol Naval Dock- 
yards and  heavy payments a t  the close of the  year which were  .not 
anticipated and  bet ter  implementation of certain project in the  post 
monsoon period than  anticipated. 

3.6 k4(2)--Ordnance Factories-Machinery & Equipment-(Rs. 1312 
l a b )  

The original grant under this head was Rs. 7000 lakhs which was 
reduced to Rs. 3950 lakhs by surrender/reappropriation. The actual ex- 
penditure, however, amounted to Rs. 5267 lakhs leading to an excess of 
Rs. 1317 lakhs. The excess was due to unexpected materialisation of 
supplies of certain costly plant and machinery. 

4. The above excesses were partly offset by savings under other sub- 
heads leaving a net excess of Rs. 28,0691,426 which requires regularisa- 
Ition. 



5. Iuslruclions alrcady exisi for framing the Defence budget estimates 
on realistic basis depending on the requirement and to exercise a close 
and constant watch on the trend of expenditure with reference to 
sanctioned provisions. The progress of Defence expenditure is ana- 
lysed periodically and instructions are issued to the Services Head- 
quarters, etc. to contain the expenditure within the allocated budget: 
Further, as per the recommendations contained in para 2.8 of the 166th 
Report of PAC, 1983-84, 7th Lok Sabha, on excess over Voted Grants 
and Charged Appropriations 1981-82 and action taken on 121st Repoi? 
of PAC (7th Lok Sabha), a team of high level officials headed by 
Controller General of Accounts was constituted to review the finan- 
cial systems in the Defen~e ,  Railways and P&T sectors. The report 
of the Committee has since been reeeved recently and the observa- 
tions:recommendations made by the Committee are being examined 
in  with Services Headquarters. etc. and necessar. 
remedial action being taken. 

0.  In vicw of ttlc circunl\l:inccs explained abovc. the cxccss of 
Rs. 28,06,91.426 may kindly be recommended for regularisation b;' 
Parliament under Article 11 5 ( l )  ( b )  of the Constitution. 

7 .  D.A.D.S .  hi14  sccn. 



APPENDIX V 
Ministry of Financc 
(Dept t .  of R e v e n ~ c e )  

Grant  No. 34--Customs 

T0t.J Grant . . . . .  22.Cz,C;2.00(1 

Against the or~g 'nal  grant of Rc. '22.82.62.000 the actual expendi- 
ture during the ?.ear was Rs. 23.55.32.828. This has resulted in a!> 
excess of R. 72.70.838 m.cr t h e  sanctioned g r a n t .  

2. The excess occurred 1nain1)- under t h c  sub-head "AA.1(7)--- 
Acquisition of Ships a n d  T7e\scls''. Thc  sanctioned provi.;ir)n u~:.jt:r 
the sub-head AA.1(2)--Acqu'sition of' Ships and I'c-sels n . 2 ~  
Rs. 2182.62 lakhs against ii-hich t h e  aztual espenditure u.ns Hs. 2'?44.57 
lakhs. The increase \vas partlv offset hy sa\.ings of Rs. 89.24 lnkhs 
under the head "AA.l(l)  (1)-Major Works" of the Co:~st G l l a r i  
Organisation .resulting in a net excess of Rs. 72.70.828. 

3. In the initial pears ~f the Coast Guard Plan period 1979-8.1. the  
progress of construction of the vessels ordered by the Coast Gualr t  
had been unsat;sfactory resulting in salrings surrender of funds f:c)ln 
the same sub-head during the period from 1979-80. The figure. for 
198283 are shown below: 

- -----.~. ---. . - -- .. . 
B.E. R.E. A C ~ I I ; ! ~ ~  

- -.- - - . . . - - . - . . - . -- . - - - 
w.00 3'1.1'0 25.3r 

--.- - - 
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4. Pro~rision in R.E. 1983-84 was made taking into account past 
experience. However, the shipyards were able to gear u p  their re- 
sources and the trend of expenditure increased considerably espe- 
cially in the last two months of the year which resulted in the excess 
expenditure. 

5. The remedial measures taken to avoid recurrence of such 
excesses are indicated below: 

( a )  A Financial Planning Cell has been created within the 
Coast Guard Headquarters for close monitoring of expen- 
diture. 

01) Controller of Defenze Accounts (Navy) has been re- 
quested to forward monthly h o k i n g  statement within 10 
days of the following month. 

i c )  Coast Guard Overseeing Cells at Garden Reach Ship- 
builders Engineers and Mazagon Dock Ltd. have been con- 
stituted to effectively watch and monitor the work on the 
ships under canstruction and for certifying the availabili~y 
of funds o n  cvesy bill preferred 

on Con: ro l l~~r  of  Defc11ce -Accounts ( N a v y )  by t he  Shipyards. 

(d) Shipyards are being now informed of the funds allncatiell 
made to them \-carwise and they are being asked to 
approach the Coast Guard Headquarters well in a d v a ~ c e  
\vhenc\cr they Eecl the necessit). for additional funds or 
s~1rrendc.r of funds; and 

ic, ) Cont I ollcr o t 1h.i cqce Accounts (Na\,! ) has been 1nst1-~ct- 
c . ~ !  nc~t  t n  i ~c )no~ l r  :in?. payments in excess of the budget 
11 ,,\ ~-~ot~"ptirnated to him xvithout speclfic ~nstructions 
f l  om t lit, Coast Cunrd Headquarters 

ti. I n  tlw c i l  r , ums tanc r~  explained above, the  excess of 
Rs. 72,70.821! which constitutes 3.18 per cent of the total sanctioned 
provisior? of H s  22,82.62,000 under Capital Section (Voted) of the 
Grant may kindly be rcvommended for regularisation hy Parliament 
under Article 1 l 5 ( l )  ( b )  of the Constitution. 

7 .  This Note has benn vetted by Audit. 



APPENDIX VI 

Ministry of Finance 

(Budget  Division) 
Grant No. 40-Pensions 

Revenue Section Rs. 
(v-4 ---------. - -- - -- . - - -. 

----------- - ---- 
2. The original provision of Rs. 109,15.42,000 was enhanced to 

Rs. 123,68,26.000 by a Supplementary Grant of Rs. 14.52,84,000 ohtain- 
e d  in March. 1984. As against this. the actual expenditure amounted 
to Rs. 127,19.27.906 resulting in an excess of Rs. 3.51.01.906 

3. At the outset, i t  may be reiterated that while the Grant is ccn- 
trolled by the Ministry of Finance, penston payments are made 
through a large number of treasuries spread all over the country p e n -  
dering account to the Accountants General), the public sector hanks 
and the Pay and Accounts Offices under the departmentalised account- 
ing set-up. I t  is not possible to make a precise estimate sf the  
amount of pensions that would be actually drawn by pensioners not 
only in view of their very large number, the wide dispersal of points 
of payment and a-counting but also as it depends on the time the 
pensioners choose to take to draw their entitlements. For instance 
in  1982-87 against the sanctioned Budget of Rs. 124.12 crores the 
actuals amounted to Rs. 112.04 crores only. leaving a saving of 
Rs. 12.08 crores. The estimates presented bv this Ministry are based 

on those furnished by the Accountants GenerallDirectors of Audit 
and the  Pay and Accounts Offices taking into account the past !rcnck 
also. 

4. The excess expenditure of Rs. 3.51 crores in 1983-84 which is 
about 2.8 per cent of the sanctioned grant is reported to be mlinly 
due to larger payment of arrears of re1;ef to pensioners and lump-sr~rr 
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reimbursements taken by public sector banks through Reserve Banrt ' 

of India, larger payment% on account of Deposit Linked Insurance 
Scheme-Government Provident Funds, Gratuities and authorisation 
d Family Pension in more number. of cases which were not antici- 
pated. The exc-ess were partly oBet  by savings under certain other 
heads., . . 

5. Pursuant to the observations of the Public Accounts Com- 
mittee contained in para a17 of their 57th Report and also para 2.30 
to 232 of 121st report (Seventh Lok Sabha), instructions were lssW 
in October-December, 1981 and also in January 1983 to all Control- 
lers of accounts, Directors of AuditlAccountants General to frame the 
&timates in- respect of pensidn payments, in a more precise and 
realistic manner, to avoid such excesses. These instructions are be- 
ing bvought to their notice again for compliance. 

6. In view of the circumstances expdained above, the excess of 
R6. 3,51,01,906 may kindly be recommended for regularisation by 
Piirliarnent under article -115(1) (b). of the Constitution of India. 

7. 'l'his 'Note' has been seen by the Audit. 



APPENDIX M 
Government 06 India 

hliiiistry of Home AWrs 

Grant No. 57- Ckrndigurh 

Origind Grant . . . . . 
Supplementary Gtpn t . . . . . .  %65P,ooo 

Excess . . . . . . .  
Capircrl Stdon ( V W  : 

Original Gnnt  . . . . * . . . z3,06,26,oco 

Final Gmnt . . . . .  23,06,26,000 

Actual Expenditure . . . . . .  29,4014it491 

Excegs . 5~34321,491 
Under the Revenue and Capital Sections of the Grant No. 57- 

Chandigarh for the year 1983-84, against the final Grant of Bs. 
53,00,48,000 a&d Rs. 23,06,26,000 the actual expenditure amount to Rs. 
60,01,92,453 and Rs. 28,40,47,491 resulting in an excess of R6. 
7,01,44,453 and Rs. 5,34,21,491 respectively. 

The above excesses which were the net result of excesses and 
savings under various sub-heads in the Revenue Section md Capital 
Section of the Grant occurred mainly under the following sub-heads: 
Revenue Section 
Major Head '251 
A. 17-Public Works 
A. l7(S) -Suspense (Rs. Q,24,13,MO). 
Capita1 Section 
Major Head '534' 
CC.7-Capital Outlay on Power Projects. 
CC 7 (1)-Transmission 6 Dist14bution Schemes. 
CC. T(1) (l)-Suspense (Rs. 6,18,11,001). 



The Chandigarh Administration has stated that under the above 
sub-heads net budgeting procedure was being followed by the Admn. 
and the expenditure was also continued to be compiled on this basis 
upto the year 1982-83. However as per Rule 47 of GFRs, the provi- 
sions in the Demand for Grants presented to the Par l iapnt  are to be 
made for gross amounts of expenditure to be incurred and recoveries. ' 
are to be taken in deduction of expenditure separately by foot notes. 
The practice of net budgeting being followed by the Chandigarh 

Admn. was therefore not in comformity with the pro&ion of GFRs 
and the booking of expenditure on gross basis from the 1983-84 on- 
wards as against the provisions made on net basis resulted in excess 
of expenditure. On the basis of net expenditure, there is no excess 
over the sanction grant. As the excesses are only as a result of 
depicting the figures of debits and credits on gross basis, there is no 
net cash out go from the Consoljdated Fund of India. From 1985-86, 
the provision and expenditure will be made on gross budgeting basis 
and there will be no excess on this account under the grant, in future. 

1n view of the circumstances explained above, the excesses of 
Rs. 7,01,44,453 in Revenue Section and_ Rs. 5,34,21,491 in Capital Sec- 
tion mhy kindly be recommended for regdarisation by ~ r l i a s e n t  
under Article 115(l) (b) of the Constitution of India. 

The 'Note' has been seen by the Audit. 



APP@HDiX VlLl 
Ministry .of Shipping & Transport 

(Roads Wing) 
GRANT NO. 78-ROADS 

Ramwe k t w n  (Voted) (Figures in Rupees) , - -- -- , 
Origiw~l G r ~ n t  . . . . .  . 170,56,32,000 

Supple~nui o: rv Gr:.n t . . - . , . 9,49,43,000 

Final Grant . . . . . . . . 180,95,75,0oc1 

Actu-1 Expendittire . . . . . 180,39,11,832 

Excess . . . . . . . 33336,832 

The Original Grant of Rs. 170,56,32,080 was augmented by obtain- 
ing,a supplementary grant of Rs. 9,49,43,000 in March, 1984. Against 
the h a 1  grant of Rs. 180,05,75,000, the actual expenditure amounted 
to Rs. 180,39,11,832 leaving an uncovered excess of Rs. 33,36,832. 
This excess of Rs. 33,36,832 was the net result of excesses and savings 
under various heads in the. Revenue Section under voted portion of 
the grant. 

2. The excess has occurred u ~ d e r  the following heads:- 
k 2 ( 1 )  ( I )  - Maintrnnnce by Roads Wing . 
A.o(I) (3) - Mzchinery . . 

'As(!) -- Cost of Collection of k e s  payable to Strtr/U.T. 
Governments . . . .  . 41,14,0oo 

\ 
A . ~ ( I )  ( I )  Roads in Union Territories . 4,239839 

B.o(I) ( I )  - Works under Roads Wing 50~21,285 

B.rr(3) (0 - District and Other Roads . . .  49999,000 

0.2(1) ( I )  - R&d Communication in Sctisitivr Border Arras 3 9 m  

Totel Excess 

3. The excess is mainly attributable to the gross excess of R+. 
817,35,097 under the head kZ(1) (1)-Maintenance by Roads Wing. i- 
The Original Budget provision of Rs. 55,00,W,000 for this item wag 



mgmented by a Supplementary Grant of RB. 5,00,00,0~). ~ ~ a i n d t  tne 
J?inal Grant of Rs. 60,00,00,000 actual expenditure amounted to Rs. 
68,17,35,097 leading to an excess of Rs. 8,17,35,097. The excess was * 
mainly due to extensive repairs of the National Highways necessitat- 
ed as a result of severe damage by floods/rains in various parts or 
the country and increase in the cost of road building material. The 
maintenance a d  repair works were essential to keep the vital lines 
of Communication 'intact and were undertaken by the' various State 
Governments who are the executive agencies of the Central Govern- 
ment for the development and maintenance of National Highways. 
The expenditure in this regard is inltiately met by the State Govern- 
ments from their funds and their claims are subsequently reimbursed 
to them by this Ministry. Prior to 1981, these reimbursements were 
restricted to the sanctioned budget allocation. However, as advised 
by' the Controller General of Accounts this procedure was later on 
relaxed with a view to avoid withholding the claims of the State Gov- 
ernments. In order to avoid recurrence of the excess expenditure, 
this Ministry is reconsidering the question of revising the existing 
accounting procedure in consultation with the Controller General 
of Acounts. 

\ 
( 

4. The gross excess of Rs. 9,67,72,880 was partially met fiom 
savings available under other heads leaving a net excess of Rs. 3336, 
832 which is required to be regularised. 

5. In view of the position explained above, the excess amount ox 
Rs. 33,36,832 under Revenue Section (voted) may kindly be recorn- 
mended for regulaesation by Parliament under Article 115(l)(b) 
of the Constitution. 

6. This note has been seen by Audit. 



MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 
(RAILWAY BOARD) 

\ 

During the year 1983-84, there was an over saving of Rupees 
414.80 crores over the Anal grants and Appropriations resulting from 
an aggregate savings of Rs. 449.47 crokes under 12 Grants (1,2,3,5,6, 
7,8,11,12,14,' 15 and 16) and 12 Appropriations (No, 3,4,5,6,7,8,9,10,11, 
12,13 and 16) and aggregate excesrs of Rs.34.67 crores under 4 Grants 
($9,10 and 13). (Reference para 6.4 of the Report of Gsmptroller 
and Auditor General of India for the years 1983-84 Union Goveni- 
ment ( ~ a i l w a ~ s )  para 25-Excess ow; voted Grants-para !?,6 saving 
under voted Grants-para 27--saving under charged Appropriations 
of the Appropriation Accounts of the Railways in India for the year 
1983-84-Pt. 1-Review. 

1.2. The excess under 4 Grants are explained as under:- 
, Grant No. &-Working expenses--%pairs and Maintenance of 

~ermar;knt Way & Works. 
Original G~ant . . . . . . . 399,73,63,m 
~ u ~ ~ l e & n t s r ~  Granc . . . . . .  31,41,02,000 
%tal S nctionrd Grant . . . . . . 431,14,65,oon 
A.C~U 1 Eqmditure  . . . 431,9rt47,o23 
Excess . . . . . . '76,88,023 

Exccss requiring rc-gula tinn . . . 76,82,023 

Perccntagc of rxcess o m  'final Grant . . .  0.16% 
A Grant of Rs. 399.74 crores was obtained at the Budget Estimate 

Stage. A supplelaentary Grant of Rs. 31.41 crores was obtained in 
March, 1984 on account of post budgetary impact of additional dear- 

ness allowance, Interim Relief, restructuring cadre, restoration of 
breaches and other miscellaneous causes; partly off set by saving due 
to economy measures. 

The excess of Rs. 0.77 crore occurred mainly under subhead 
" ~ e c i a l  Repairs pertaining to breaches, accidents including special 



revenue works (Rs. 3.31 crores) ofbet by savings wider sub head 
"Abaintenance of ~ e & n t  Wayw (Rs. 1.27 crores) and aggregate of 
hvings under other sub-heads. w 

Primary unitwise, the excess was under "other expenses" (Rs. 
3.22 crores), cost of material from stock and direct purchases (Rs, 
1.30 crores) , travelling expenses (Rs. 0.10 crores) partly offset by 
leers contractual payments (Rs. 1.70 crores) less payment of salary 
and wages (Rs. 1.43 crores), less payment of dearness allowance (Rs. 
0.59 crore) and aggregate of minor variations under other heads 
0.13 croGe). Of the total exc&, the highest excess o c m d  on 
South Eastern Railway (Rs. 3.19 crores), offset by savirigs on Eastern 
(Rs. 1.02 crores) and Northeast Frontier (Rs. 0.81 crore) Railway$ 

and aggregate of qavings under other Railways (Rs. 0.59 crores). 

The excess requiring regularisation by Parliament is Rupees 
76,82,023 10.18%) i.e. the same as disclosed in the Appropriation 
Accounts. 

(ii) Grant No. 9--Operating Ehpenses-Traffic. . 

Total Sanctioned C n n t  . . . 433,07,00,000 

Actual Expmditurr 454,93,86,993 

Excess . . 1,86.86,993 

hfiwlassificit r ion . Nil 

Pcr6clitagr of Exccss over thc final Grant 
I - 4  0 -43% 

A Grant of Rs. 399.41 crores was obtained at  the Budget Estimate 
stage. A supplementary Grant of Rs. 3 . 6 6  crores was obtained in 
March, 1984 on account of post budgetary impact of additional dear- 
ness allowance, Interim Relief, restructuring of cadres, increase in 
running allowance and other miscellaneous causes; partly offset bp 
saving due to economy measures, fall in traffic etc. * 
The excess occurred mainly under sub-head (g) other Miscellane- 

ous Expenoes (Rs. 3.48 crores) relating-to more adjustments of con- 
ference hire and penalty charges on interchanged stock offset by 
savings under station operations (Rs. 1.18 crores) and other sub- 
h ~ d S  of the kanb (%. 0.43 C T ~ ) .  



Under rniscetlaneous expenses lai-gest excess cwurnd oh E m i n  
Railway (RB. 8.37 crow) folloWed by Nbrth M r n  Railway (Rs. 
3.16 crores) offset by savin& under South Ewtern (Rs. 6.84 crores) 
and Western (Rs. 2.05 crwes) Railway. 

Primary Unitwise excesses were ~ecorded under other expenses 
such as more debits under conference Hire and Penalty Charges 
(Rs. 4.00 crores), more expenditure under contingent expenses (Rs. 
0.23 crore) Travelling. expenses (Rs. 0.11 crore), kilometerage 
aUbwame (Rs. 0 .O? crore) and aggregate (excess) of minor variations 
ufider other heads @s. 0.09 crore); partly offset by less payment of 
dearness allowance (Rs. 1.22 cram),  less expenditure under cost at 
material (Rs. 0.49 crore), salary and wages (Rs. 0.49 crhore), over 
time allowance (Rs. 0.23 cmre) , night duty aLlowance (Rs. 0.17 crore) 
and aggregate of minor (savings) variations under other heaas 
(Rs. 0.03 crore). 

The excess requiring regularisation by Parliament is Rs. 1,86,86,993 
(0.43 per cent) i.e. the same as disclosed in the Appmpriation 
Accounts. 

(iii) &ant No. 10- Operating Expnsa- Fuel 

Original Grant . . . 
Supplement ry Crrnt . . . .  
Total sanctioned Grant . . . .  
Actual Ellpenditure . . . . 
Exccsr . . . . . .  
Miscl ssification . . 
Exccss requiring n g u l a r i s z  tion . . 
Percentage of Excess o m  the final Qrant. 

810945,313000 

37991 145,- 
. 848,3677,~ 

874e72,46,159 
~6,35,'39,199 

Nil 

26,9596991 89 

3.11% 

A Grant of Rs. 810.45 cmes was obtained at the Budget Estimate 
. stage!. A supplementary Grant oi Rs. 37.92 crares was obtained in 

March, 1934 on account of post budgetary impact of additional dear- 
ness allowan*, Interim Relief, reviaion in the price of chal, I!3ectri-. 
city Tariff, H.S.D. oil etc. @ 

The excess of Rs. 26.36 crores was under (a) Mesel Traction 
(Rs. 13.79 crores) (b) steam ~ractioh (Rs. 10.45 gases) and Electric 
Traction (Rs. 2.12 crores) . 

'Under Diesel Traction, the Largest excess occurred on Central 
Railway (Rs . 4.91, crores) followdl by Western' Railway (R8. 3.07 



cmres), South Central Railway (Rs. 2.64 crores), and Southern 
Railway (Rs. 1.91 cram) . Under Steam Traction also same -Rail- 
ways accounted for bulk of the excess expenditure (Rs. 10.37 c m s ) .  
The excess was mainly due to increased consumption of fuel both 
coal and diesel oil and adjustment of their cost at higher average 
rates. 

The primary unitwise excesses were recoi9ed under other expen- 
ses (Rs. 19.76 crores) , cast of material (Rs. 5.09 crores), contractual 
payments (Rs. 1.64 crores) partly offset by aggregate (savine) of 
minor variations (Rs. 0.13 crores) . 

The excess requiring regularisation by Parliament is Rs. 26,35,69, 
- 139 (3.11 per cent) i.e. the same as disclosed in the Appropriation 
Accounts. 

(iv) Grant No. 13-Provident f i nd ,  Pension and other Retire- 
ment Benefits. 
, Original Gr ni . . 185,62,71 ,ow 

Supplement ry Gr nt  . , 33.16,33,000 

Total Sanctioned Grant . . 21 8~79,04,000 

Actual Exprnditure . . . 

Miscl:!s~ification , . . Nil 

Excess rrquiring rcdarisatior 5,67m,760 

Percent of cxccsq . 2.59% 

A Grantsf Rs. 185.63 crores was obtained at the Budget Estimate 
stage. A supplementary Grant of Rs. 33.16 crores was abtained in 
March, 1984 on account of more payment of superannuation1Retiring 
pension, Commutted pension, D.C.R.G. Invalid pension, Social 
Security payment; Deposit linked Insurance etc. and also taking into 
account post budgetary increase on account of additional bstalment 
of dearness allowance, Interim Relief sanctioned to pension& dur- 
ing the course of the year. 

The excess occurred mainly under the subhead Superannuat i~  
and retiring pension (Rs. 5.50 crores), Commuted Pension (Rs. 287 
crores), offset by saving under gratuity and special contributions to 
Provident Fund (Rs. 1.85 mores) and under other heads (Rs. O.6 l  
wore). - .  

The highest excess under Superannuation pension and *ring 
pe~sion occurred on Northern Railway (Rs. 2.73 mores) and follow- 
ed by Southern Railway (Rs . 2.05 crores) . 



The excess r6quiring regularisation by Parliament is Rs. 5,61,2&,760 
(2.59 per ceqt) i.e. the saEe a$ dis$closed in the Appropriation 
Accounts. 

I 

In the circumstances expl$md above the excess in the above 
grants may kindly be recommended for regularisation by Parliament 
Wder Article 115 (1) (b) of the Constitution ofi India. 

It may be submitted that every care is taken (a) to assess the 
expenditure under various Grants/Appropriations as precisely as 
possible and (b) to obtain Supplementary Allotments where neces- 
sary en> that excesses are avoided to the maximum extent possible. 

This has been seen by Audit. 



ENDIX X 

I. ~mommadcltions/~bservations .$hat have been accepted :by 
Gove~nment. 

Recommendations 

During the year under review viz., 198283, excess expenditure 
had occurred under 21 Voted GrantslCharged Appropriations and 
aggregated to Rs. 369.15 crores as against Rs. 359.16 crores and 
Its. 462.69 crores during the years 1980-81 and 1981-82 respectively. 
The Committee find that as in the last year, the bulk of the excess 
expenditure on the Civil side i.e., 88.63 crores was contributed by 
one Grant alone viz., Grant No. 12-Foreign Trade and Export Pro- 
duction. Two Grants operated by the Ministry of Defence witnessed 
an overall excess expenditure of Rs. 117.36 crores, while in respect 
of one of the Grants administ&ed by the Ministry of Communica-, 
tions, there was an excess of Rs. 91.30 crores. Six Grants administer-' 
ed by the Ministry of Railways contributed to an overall ex- of 
33s. 65.95 crores. 

2. The Committee have been repeatedly expressing concern over 
the 1)henomenon of excess expenditure. Yet, year after year, Par- 
liament is being presented with a fait accompli of unremitting 
excess expenditure. Thc Committee have impressed upon the 
~ in i s t r i e s~~kpar tments  to bear in mind that exce& expenditure is 
"Unauthorisecl expenditure" and it betrays lack of financial discip- 
line. 'I'he Ccmmittee, however. regret to observe that there is no 
improvement in position. An analysis of the explanations given by 
the MinistrieslDcpartments shows tGat as in past, ddective estirna- 
tion of requirements of' funds absence of a continuous watch over 
the flow of expenditure, failure to anticipate properly and provide 
far the receipt of stores and debits relatinq thereto and absence of 
adequate plovision for adjustment of past liab;liti~.s continue to be 
t h e  main remons for excesTes. The conclusion is therefore inescap 
able that the MinistrieslFepartments concerned have not made any 
serious attemnt to remedv the situation. The Committee are con- 
str4ned to emnhasise onrc agsin the need for a more accurate 
estimation of monetary requirements and better budpetam controI 
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Bo as to minmise excesses'over Voted Grants and Charged Appro- 
priations, if not to eliminate them altogether. 

LSl. No. I-Appendix Xl;)r-Para 2.5 of t he  222nd Report of the 
Public Accounts Committee (Seventh Lok hbha ) ]  

Action Taken 

The observations made by the PubLic Accounts Committee have 
again heen circulated amongst the MinistriesjDepartmentsjFinancial 
Advisers for compliance so as to ensure that there is no unforeseen 
excesses in expenditure vide this knistry's OM. No. U(3) -E(Coord) 1 
84 dated Ist January, 1985 (copy enclosed). 

2. Financial Adviser (Commerce) has been specifically requested 
Vide D.O. letter No. 12 (3) -E (Coord) '84 dated 1-1-1985 (copy enclos- 
ed) to furnish his comments with regard to the bulk of excess ex- 

' penditure during 1982-6.3 in respect of Grant No. 12-Foreign Trade 
and E.xpox-t Production. 

mnistry of Finance (Department of Expenditure) F. No. 
12 (3) -E(Coord) 184 dated 2-2-1985) 1. , 

Copy of O.M. No. l2(3)-E(Coord) 184 dated 1st January, 1985 from 
the Miristfy of Finance (Deptt. of Expenditure) to all Minhtriesj 
Deptts, of the GoVemrnent. 

S m . - 2 2 2 n d  Report of the Public Accounts Committee (7th 
b k  Sabha)--excess over vU&d grants and charged 
appropriations IglM&'J. C . 

The undersigned is directed to say that in their 222nd Report 
(Seveitth Lok Sabha), the Public Accounts Committee have ex- 
pressed concern over the increase in the amount of excess expendi- 
ture aqgregated to Rs. 366.15 crores during the year 1-83 as against 
Rs. 359.15 crores qnd Rs. 462.69 crores during the years 1980-81 and 
1 9 8 1 8 2 ~ ~ v e l y .  The Committee have urm Government to 
tighten their financial control with a view to ensure that the excesses 
are reduced to the barest minimum if not altogether eliminated. In 
this conhction an extract of para 2.5 of their recommendation con- 
tained in thc above report is enclosed.' 

2. With the introduction of t& scheme of integrated Financial 
, Advfsers, the respansibilfty of framing Budget Estimates on a malls- 
tic basis as rrbo poe2.budget vigllanee to amre that there fs no un- 
foreseen excesses devolves on the Finandal Advisers. For achieving 

-- -- -  ---- - ---. -- 
*V~nroduced on preceding page. 



this objective the F'innncial Agvisex-s m y  ensure that the prescribed 
ni les  and procedures and such other procedlu'es as may be con- 
sidered necessary are followed by the M-triesl~e~artrnents with 
which they are concerned. 

3. Ministries/DepartmentslFinancial Advisers are requested to note 
the  observations made by the Public Accounts Committee for com- 
pliance. Financial 4dvisers are also requested to  send Action Talnen 
Note t,o the Public Accounts Committee explaining the reasons for 
excess expenditure in the sector with which they are concerned 
under intimation lx this Ministry. 

Hindi version of this OM. will follow 

Recommendation 

In pursuarxe of a recommendation made by the Committee, Cov- 
elnment have set up a Committee under the chairmanship of Con- 
troller General of Accounts to make an indeptli review of* the 
financial systems in Railway?, Defence and P&T Sectors to take steps 
to  obviate large scale exces  expenditure. The Committee desire 
that the rclView should be conducted expeditiously and the steps 
proposed to be taken on the basis of the review intimated to the 

' Committee. 

[ S  No. 2--Appendix XIX-Para 11.6 of the 222nd Report of the 
Public Accounts Committee (Seventh Lok Sabha) 1.  

Action Tsken 

MintsCry of Finance 
4 

-9 copy of the report submitted by the Committee headed by 
Controller General of Accounts has been supplied to the au th~r t ies  
concerned with the request that the steps propased to be taken on 
the W s  of the reviev made by the Committee may be intimated 
to Public Accounts Committee vide this Ministry's 0.M. No. 
12 (2) -E(Coord.) 1 4  dated the 7th February, 1985 (copy enclosed). 
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C m  of ON. No. F. 12 (2) - (Cootd) 184 dated 7 F e b w r /  1986 from 
the Ministry of Finance (Deptt. of Expenditure) to Ministries 
of Railwclys, Defence and C o m m u ~ t i o n s .  

Su~~nc~.-166th Report of Public Acc~unts Committee (Seventh 
Lok Sabha) on excess over voted grants/churged appro@ 
ations 1981-82 and action talcen by Government on 121st 
Report ( S e m t h  Lok Sabhcr) . 

The *undersigned is directed to say that in pursurance of the 
recommendation of the Public Accounts Committee in its 166th Report 
on excess over voted grantdcharged appropriation 1981-82 in Rail- 
ways, Defence and Post and Telegaph Departments, a Committee 
was appoint@ in March, 1984 under the Chairmanship of Controller 
General of Accolrnts to make an indepth review of the financial 
system in these three sectors, viz.. Railways, Defence and P&T. The 
Committee submitted its report on 30th October, 1984. A copy of 
the report is sent herekith to the Ministries of Railways, Defence 
and P&T Board. The steps proposed to be taken o n  the basis of 
the review made by the Committee may be intimated to the Public 
Accotnts Committee as desired in paragraph 2 .6  of the 222nd Report 
of P.A.C. (Seventh Lok Sabha). A copy of the Action Taken Note 
sent to P. A .  C. may be endorsed to this Ministry. 

Ministry of ~ontmunications 
The recommendations of the Committee appointed to examine the 

financial systeq of the P&T, Defence and Railways are awaited. F r -  
ther action will be &n in the light of the recommendations. 

lMinistry of Comrnunfcations (P&T Board) O.M. No. 6-1 182-CB 
Dated 21 Feb. 851 

Ministry of Defence 

The relevant mcornmendations of the Committee set up under 
s e  chairmanship of Controller General of Accounts to go indepth 
into the financial systems of the three sectors viz. Railways. De-' 
fence &P&T have been rioted. Instructions have been sisued to all 
cerned for compli8nce. 

(Ministry of Defence O.M. No. 11 (13) /84jl) D (Budget) 
dated 25-4-1085] 

M h i s t r y  of Railways 
The Report d fhe Committee appointed in March 19b4 under the 

chPirmurrbfg Of &~lbW -era1 d Accounts to make an ifi-depth 



zeview of the Anancial systems in Railways, Defence and Posts & 
Telegraphs has been reoeived in this Ministry in ~ e b h a q  1885. The 
Comniittee have observed that it is not any particular fault in the 
existing system of financial control, but the lick of proper imple- 
mentation thereof, that causes excess over the voted GrantslCharged 
Appropriations. In the light of this observation of the Committee, , 
the euisdnng instruciions on budgeting and control over expenditure 
in the different areas of spending identified by the Committee are 
being reiterated to the concerned authorities. 

2. The Committee's recommendation on early computerisation of 
data for prompt and purposeful financial reviews at all levels has 
been noted. Such reviews based on computerised data is undertaken 
even now on some Railways. Its extension to cover all Railways 
at appropriate levels is already envisaged for which purpose com- 
puter software is being developed to suit the new computers replac- 
ing the existing outdated machines. 

3. The Committee have also recommended that where a depart- 
ment has already entered into firm commitments in pursuance of 
plans approved by the Planning Commission and cannot manage 
with reduced allocation of funds even bv slowing downjcurtailipg 
some of the on-going schemes the request for provision of funds 
should be favourably considered by the Planning Commission and 
the Finance Ministry. This has been noted and will be taken up 
with the Planning Commission and the Finance Ministry whenever 
need arises. 
This has been seen by Audit. 

[Ministry of Railways (Railway Board)'s O.M. No. 84BC/ 
PAC/V16/222 dated 25-1985}. 

Recommendation 

The Capital Section oi "Grant No. 12-Foreign Trade and Export 
Production" as a whole recorded an excess of Rs. 88.64 mres on 
account of f jx t ra 'e~~endi ture  of the order of Rs. 88.69 crores under 
Technical Credits incorporated in Trade Agreements. This extra ex- 
penditure was in spite of the  augmentation of the original provision 
of Rs. 80 mores by Rs. 1200 crores( 15 times) for this purpose. This 
shows how inadequate was the original provision As in the past, 
th& "excess watt on account of unanticiapted drawal of technical cre- 
dits by foreign countries under rupee trade agreements. It has been 
wrged that the estimation or forecast of drawals under the techni- 
cal credit rrrangements by the foreign Govennents is a complex 
and difilcult 0- and that it is not always possible to estimate 
P-ly the tfming of ~ h c t i n g ,  the fiow of deliveries and pay- 



mento for the various commodities involved as these are i m p o d ~ p .  
able factora Nevertheless the Committee do not like t6 be prwnhed 
with a fait accompZb year after year. They 'had last year desired in 
paragraph 2.7 of their 166th Report (7th Lok Sabha) the l0inistry 
to review the existing procedure and take steps tti ensure more 
accurate estimation and effect~ve catch over flow of drawals of 'Pech- 
nical Credits by foreign countries. The Committee have now been 
informed that it has since been decided in consultation with the 
Comptroller and Auditor General of India to switch over to net 
budgeting to mitigate the problem and ensure presentation of a 
more realistic picture in future. The Committee -would watch the 
outcome. 

[ S k o .  3, Appendix X k  para 2.12 of 222nd Report of PAC 
(Seventh Lok Sabha)] 

Action Taken 
the Ministry of Finance (Deptt.  of Expenditure) t o  M m i s t ~ e s  of 
The observations of the PAC made in para 2.12 of its 222nd Re- 

port have been noted. The RE 1984-85 and BE 1985-& on alc of 
requirement oi funds for Technical Credits have 'been provided on 
"det Budgeting" basis s i l l  i: .; hoped that the arrangement devised 
will reduce the dimension of the problems and ensure presentation 
of a more tealistic picture in Suture. 

This Action Taken Note has been vetted by Audit. 
[Ministry of Commerce & Supply (Deptt. of Commerce) 0. M. No. 

92(7[83-FT(EE) dated the 27th March, 19rS51 
Recommendation, 

There was an overall excess of Rs. 1.30 crores under Capital Sec- 
tion of Grant No. l&Capital outlay on Posts and Telegraphs. 
Against the Anal Grant of Rs. 547.34 crores, the actual expenditure 
amoupted to Re. 638.64 crores. The net excess is the highest since 
1971-72. excess expenditure was largely due to the fact that - 
the value of stores supplied to the units to meet the requiFementS 
of work-in-progress and for new works, was far higher than that 
provided for in the Budget. The actual value of such stores was Rs. 
203.48 crow as against the allocation of Rs. 114 crores. The C Q ~ -  
mittee fail to understand why f t  should not have been poesibldbr 
the Ministry to find out. well b f o r c  the close of the financial year 
that the m t u r e  on this account was going to be far in exc611(1 

of the original allocation. Thia paints to a saious &&dew in the 
exis- gyfcar af WtoriryE mad expenditure coatral in the M h -  
istry. The Cownittee note that the W t r y  have ioaued insbpctiona 



to all concerned to keep the expenditure within the  sanctioned 
grant by reviewing the pending purchase orders and, if  necessary, 
by "resheduling" them. The Committee trust that the Ministry will 
ensure that the instructions issued by them in this regard are com- 
plied with by the lower formations in letter and spirit. The Corn- 
mittee will also like the Ministry to take all other necessary steps to 
tighten up the existing system of monitoring and expenditure con-, 
trol in the Ministry. 

[ S .  No. 4 (Appendix XIX) Para 2.16 of 222nd Report of P.A.C. 
(Sevenih Lo!< Sahha) I 

Action Taken 

Progress of expenditure on stores is reviewed regularly. In 
1982-83 the expenditure upto Jan. 83 was Rs. 76.33 crores against the 
ailotment of Rs. 114 crores. Bulk of the stores supplies materialised 
during the closed months of the year and the expenditure for the 
whole year was Rs. 203.48 crores. The availability of supplies at the 
close of the year could not be anticipated. 

Action has been taken to ensure that instructions issued are corn. 
plied with by the spending units in letter and spirit. Expenditure is 
also continuously being monitored. As a result, during 1983-84 the 
store expenditure remained well within the allotment and over all 
excess has been Rs. 4.81 crores only against the sanctioned grant of 
Rs. 739.34 crores. This excess has been due to more expenditure on 
custom duty etc. on imported equipment than provided for in the 
budget and also due to more expenditure on Postal Buildings. 

This has been vetted by Audit vide their U.O. No. PR-I11 662'1 
(G) 4061 Ch-IIi 82-83 Dated 12-2-85. 

[Ministry of Communication (P & T Board) O.M. No. 6-1 83-CB 
dated 21 Feb. 851 

Re commendation 
The Committee find that bulk of t ' i e  net eycess of Rs. 115.83 

crores under Grant No. 20-Defence Services-Army, is contributed 
by Subheads A.SStores  (Rs. 94.49 crores) and A. 10-Works (Rs. 
22.80 crores). But for savings under other sub-heads the excess 
m d e r  this Grant would have been much more i .e.,  Rs. 143.90 mores. 
As in the past, more materialisation of stores than anticipated, price 
escalatim of stores including petrol, oil and lubricants. increased 
tariff rates of water and electricity charges and accelerated progress 
of w o r k  have been stated to be the main reasons for excess expen- 
diture. The Committee are concerned to note that the excess under 



this Grant has become an almost recurring phenomenon and the 
position has been deteriorating, instead of improving. The  very fact 
that year after year, the excess is attributed to the same causes in- 
dicates that  no  serious efforts have been made by the  Ministry to  
go deep into the malady and to apply effective correctives. 
However, t h e  Committee would await the  outcome of the  indepth 

'review of the  financial system in Defence Sector referred to  earlier 
In this Report. 

[Sl. No. 5 (Appendix XIX) Para 2.19 of 222nd Report of PAC, 
(7th Lok Sabha)] 

Action Taken 

The relevant recommendations of the Committee set  up  under 
the Chairmanship of Controller General of Accounts to go indepth 
into the financial systems of the three sectors viz. Railways, De- 
fence & PBT have been noted. Instructions have been issued to al l  
concerned for compliance. 

me Ministry of Defence O.M. No. 11 (13) 84 A ' D  
(Budget). dated 26-4-1 9851 

Recommendation 
The Committee note 11.:;: the excess expenditure of Rs. 53.66,306 

recarcicd under the charged portion of the Revenue Section of Grant 
No. ti:! h?ir.islry of La\\,. Justice and Company M a i r s  as a result 
of erroneous classification o! a 'Voted' item of expenditure as a 
'Charged' item does not r q u i r e  regularisation in terms of paragraph 
7 of t ' - : ~  C?r::i!ttee's l(i: 'i Report (First I,ok Sabhri). Even so. the 
Commi:tce are surprised hnn. t i i s  expenditure initially correctly 
clas,ki5c:! 2. .\'o:t.ri' e:-;lt::c;it:rre came to bp \,ie\vcd as 'Charged' 
~'r-,ex:liture c!id 110-.: o:):.. i~c'atedly Law Ministr!.'~ clarification was 
o;ltainc? in February. i38l resulting in its remaining ~.e:.orcled in 
tile bn3ka of nccocntc. ~ .c la t -nz  to the Depsrtment of Company Affairs 
as 'Charged c.:-pe::diturc. The Committee hope that the Depart- 
menr of Ccnpany  ;Iflairs will be more alert in future and avoid 
such micclassification in t hc  final accounts. 

[S. No. 7 (Appendix XIX) Para 2.25 of 222nd Report of P.A.C. 
( 7 t h  Lok Sabha)]  

Action Taken 
Originally. as poiriled out by the Public Accounts Committee, t h e  

espendj ture was hooked as 'Voted'. During the  Audit of the  Appro- 
priation Accwnts of Grant No. 67 it was pointed out by the Director 



<of Audit, Central Hevenucs, that the payment of arrears of rent ' 

hating been made as a result of the award of the High Court, shodd  
.be classified as 'Charged'. Hence, classification was changed from 
'Voted' to 'Charged'. Appropriation accounts for 1982-83 had been 
finaliscti before the advice of the Ministry of Law was obtained by 
the Ministry of Finance and as such as no reverse adjustment could 
be carried out The decision and the recommendation of the Public 
..Accountc Comn~ittee is ho\*:e\er noted for future guidance. 

[Dcpn~tment  of Co~xlwng Affairs, O.M. No. G-23.315 11183-BGT 
dated 7th October, 19841. 

Recommendation 

The aggregate amount of excess expenditure under six Grants/ 
.Appropriaticns adrninisterei! i;:; the Ministry of Railways (Railway 
Board) during the ?-ear 1982-83 was Rs. 65.05 crores, even after 
obtaining supplementary Grants  amounting to Rs. 134.24 crores. An 
analysis of thc reasol?s for excess expenditure over authorised alloca- 
tions indicates that. as in  ;';e past. defective estimation of require- 
ment of funds, lack of proper and timely review and monitoring of 
funds. failure to anticipate properly and provide fully for co& of 
niaterials for periodical overhauls and special repairs to wagons etc., 
have mainly contributed to the excess expenditure. The Committee 
have no doubt that by a better control over expenditure and more 
accurate estimation of liabilities, much of the excess expenditure 
could have been avoided. The Committee also note that a sizeable 
part of the excess expenditure was on account of pay and allowances/ 
retirement benefits. The Committee have repeatedly emphasised that  
tilere should be no  cscess ix!~enditurc on account of pap and allow- 
:l:l,'e; ;lr i k - ~ ~ . ~ :  ' :  ! in r.le'--c.;-;t of ~ ;ncpr . t a in t~  on this account. 

The Commit tee  !]nil IJWE i::fomed only last year t!mt soon rlfter 
t3c t sress r\pc~ndi?ure over T70ted Grants for the year 1980-81 came 
to light a number of measure  were initiated bv the Railway Admin- 
js t ra t io~~ to !ighten u p  their control machinery. The espenditure 
control n?ac!,incrv \\.as mYamped and put under the direct charge 
of :In Additional General Manager (Expenditure Control) on each 
Zonal Rnilwav headquarter and an Additional Divisional Railway 
Manaqer (Evpenditure Control) on each Division. The Committee 
had been assured that the measures initiated for espenditure control 
were bein9 kept u p  \t.ithout any let up and the Ministry of R3ilways 
expected thst  the actuals for 1982-83 would show better results. That 
there h v e  been huge excesses during the year 1982-83 also only 



shows that the various expenditure control measures initiated by the  
Ministry have not yet led to the desired improvement. The Com- 
mittee hope that the Ministry will continue their efforts to further 
improve the position. 

[S. No. 8 (Apppendix XIX) para 2.28 of 222nd Report of P.A.C. 
1983-84 (7th Lok Sabha)]. 

Action Taken 

The Committee's observations are noted. 

In  respect of Grant No. 13-Provident Fund, Pension and other 
retirement benefits, wherein the most conspicuous excess over expen- 
diture had occurred, detailed instructions were issued to the Rail- 
ways in M-y 1983 for correct estimation of expenditure, and for 
ensurin2 an even flow of debits. But meanwhile excess expenditure 
under this Grant had occurred on most of the Railways in the year 
1982-83. I t  was due chiefly to more adjustment of debits from Ac- 
countants General and P~lblic Sector banks on account of the merger 
of a por:ion of Additional Dearness Allowance as pay for the purpose 
of pewion, more cases of commutation and family pension than 
anticipated during the yeai., and more debits for adjustment received 
during the fag end of the year. The position improved significantly 
in  the year 1983-84 in nbich there was, on the whole, a marginal 
sarings ~v i th  respect to thc Final Grant excess expenditure did occur 
on some of the Railu-ays. but the extent of variation was greatly 
reduced. Further in the vecr 1983-84, there have been savinqs both 
in working expenses as a whole and in works expenditure, showing 
a distinct imnrovement Over the results of 1982-83. 

The observations of the Committee in their 222nd Report have 
been brought to the notice of all the Railways and they have once 
again heen exhorted to ensure correct bl~dgeting and effective control 
over expenditure within the sanctioned allotment. The Railway 
Ministry would like to assure the Committee once again that no 
efforts u7ill. be spared to further improve the position. 

This has been seen ky  Audit. 

[Minintrv of Railways (Railway  board)'^ O.M. No. 84BC- 
PACIVII 1222, dated 15-5-1985]. 



Hecornmendation 

The Committee find that misc'assification of expenditure in Rail- 
w a y s  has become almoal a regular feature. During the year under 
review, there have been n~wlassifications of expenditure in as many 
as four Grants out of the six Grants which have recorded excess ' 
expendi-ture. The Cornm~ttee are led to the inescapable conclusion 
that  3Tinistr-f of Rnilways have failed to effect~vely tackle the pro- 
Men1 c f  mi:classitications d expenditure between various grants. 
The Comm~ttee would again urge the Ministry of Railways to under- 
take a tlioro~igh sclutiny cf the reasons for large scale misclassifica- 
t ~ o n s ,  and to dcvisc Sooi proof measures to ovbiate recurrence of mis- 
classjfic?tionc. 17:hich only ~yitiate sound budgetary control. The 
Comn:t!w n-nu14 also ilke tile Ministy. to fix resnonsihility for siich 
patent errors as soon as they occur. 

IS. No. 9 /?  ,7;?.?r,,;:x: ?;IX') para 2.29 of 22L'nd Report of PAC- 
1983-84 (7th Lok Sabha) ] 

Action Taken 

~7 I A ~  1 recc?mme:~rln!ic.~s of the Public Accounts Committee have 
t-leen nc?ecl. Rc\.it.\v nf !he misdassifications of expenditure which 
0x1-~rr-oj during 1C!82-!!3 re\-ealed that Northern, Northeast Frontier 
n:;d S?--?thern Railv.':!!.s ;?i:counted for major porlion of the same. 
The  C l5 i~ f  Fsr~l.~?i\-c.s cf these Railways have 5een instructed 
demio5ridl;: vide No. 53 App 7-2 82-83 Para 2.29 dated 6th Feb., 
1535 to (a)  have a closer review of expenditure meticulou?ly and 
crnc~.~r!..?nt?p frnrn month 1-0 month, (b) fis staff responsibility for the 
miscla~+fir+;ons pa:*ticul:l~.lv at supervisorv level av.l ( c )  conduct 
test check of allocation of expenditure on the initial vcuchers a t  the 
g2zetted level both in Executive and Accounts Departments, Copies 
of these instructions have been endorsed to the Zonal Railways; 
Unitc nlso for gl~idance and similar action. 

T!lis has been s e m  by Audit. 



80 
copy of D.O. NO. 83 App.;'i-2,82-831Para 2.29 dated 6-2-1985 from 
Director (Accounts) Ministry of Railways to the Chief Executive of 
Northern, N.E. Frontier, and S o u a e r n  Railways. 
SUB.-Appropriation Accounts o j  tibe R a t l w q s  in Indza for the year 

1982-83. 
The Public Accounts Committee (198485)--Seventh Lok ~ a b h a  

which dealing with the excesses over "Voted Grants" and "Charged 
Appropriations" relating to the year 1982-83 have made the follow- 
ing observations in para 2.29 of their 222nd Report on the misclassi- 
fications of expenditure which occurred during the year 1982-83: 

"Para 2.29-The Cormit tee  find that misclassification of es- 
penditure in Railways has become almost a regular 
feature. During the year under review, there have been 
misclassifications of expenditure in as many as four Grants 
out of the s i s  Grants wnich have recorded excess expendi- 
ture. The Con~mittee are led to the inescapable conclu- 
sion that Ministr:- of Rdn-ays  h1.e  failed to effectively 
tackle the problem of n~isc.lassifications of expenditure 
between variolls grsnts ??:e Committee would again urge 
the Ministry of Reilu-ays to undertake a thorough scrutiny 
of the reasons for large scale misclassifications. and to 
devise fool proof measures of obviate recurrence of 
misclassifications, wh~ch only v~ t ia tc  sound budgetary con- 
tml. The Committee would also like the Ministry to fix 

responsibility for such patent errors as soon as they occul". 
2. (i) An analysis of the amount of misclassfiications whlcll 

occurred under Revenue Grants during the year 1982-83 revealed 
marked deterioration when compared to the position during the year 
1981-82, in as much as the percentage of the amount of misclassifica- 
tions to acturl expenditure under Revenue Grants was 0.03 per cent 
against 0.002 per cent in  1981-82. Northern, Southern and North 
Frontier Railways account for major quantum of misclassifications 
during 1982-83 vide Annexure A. Performance of other Railways 
has been satisfactory. 

(ii) -4part from the adverse comments of the Public Accounts 
Committee, the subject of frequent misclassificati~nslpro~e~ classi- 
fications of expenditure also specifically figured in the  debates In Par- 
liament through "Notice of Motions for Reductions" in Supplemen- 
tary Grants in Januam 1985. The Board, cannot but take a very 
serious view of the unabated continuance of misclassifications of 
expenditure in spite of reiteration of importance of proper classifica- 
tion of expenditure from time to time. 



3. The following instruction have been issued from the Railway 
Board: - I 

Y ~ a r  to which thc accuunta rcl. te Particill: rs of PAC Railway of Bcald's 
Rtpor  t lc tter 

Pala 2 .65 arid p, ra 81 App/7-2180-011 
2.GG o f  121st paras 2.65 & 2.GG 
I<cpot.t r yPn-eg .  

While the above instructions have been fully adhered to and mis- 
classification of expendit~lre for the year 1981-82 was all-time low 
of ,592 per cent, it has considerably deteriorated in 1982-83 in that 
it touched a record figtire uf .03 per cent. This is supported by 
the figi~res given below: 

- -  . - - - - - - -- 
Year Quan turn o m i ~ -  Actual cxpmditure Per ccn tage 

cl ssific. tioris as prr u ~ t d r r  Rcwnuc 
hlru (11 a r~t lun  ort G a n t s  
c.xcc,ss t.t q uirir~g rt - - 
p 1  I i ~a t ion  by 
P r1iam.11 t 

4. In view of the  ailove, Board desire that in~tructions already 
issued on t h ~  subject should be scrupulousl~ adLlered to with a k-iew 
to (a )  have a closer review of expenditure meticulously and con- 
currently frcm month to month (b) fix staff responsibility for the 
rnisclassificatlons particuisl l y, a t  supenisory levels and (c) conduct 
test check of allocation of expenditure on the initial vouchers at  the 
gazetted level both in Executive and Accounts departments. Fur- 
ther, a thorough review of misclassifications which may figure in the 
Appropriation Accounts for the year 1983-84 should be undertaken 
and the areas of failure identified and remedial measures taken by 
y0u.A report in the matter should also be wnt to the Board as 
soon as the Audti of these accounts by your Director of Audit is 
completed hut not later than by the end of February 1985 inter s l ia  
brnigng out the staff ,ocers responsible for the misclass'fication and 
action taken against them. In addition, the month's account to w!?lcb 
t 4 e  misclassifications relate and reasons as to why these could not 



be detected, before close of the year's accolmt should also please be 
advised. 

5. In view of the importance attached to the subject Board desire 
that reply to this letter may be personally approved by you. 

6. Please acknowledge receipt. 

.I,  ', ' 1 .17.Yi . ! 

Rs . in l a k h  

Statempnt showing quantum of miscl .ssifications undrr K w m u r  GI.. l i t $  
1982-83. 

- - - 
Grant Xo. Amount Rai1w.1 y 

--- p- - -- ,- 

4. Rrpairs ;.nd rn intrw nct. of Pcrm-:nrnt 
Way & Works 

30.38 Southr.111 ($52.61)  
Nnl-tlwrn (7 1 0  .54) 
l ior~llc 1-11 ( - I 6.53) 
N.F. ( -  I G  24) 

Subject to the observations contained jn !he preredjng para- 
graphs of the Report, the Committee recommend that the expendi- 
ture referred to in paragraph 2.1 of this Report be regu!nrised in the 
manner prescribed in Article 115 (1) (b) of the Constitution of India. 

[Serial No. 10 Appendix XIX para 2.30 of 22nd Report of the Pub- 
lic Accounts Committee (Seventh Lok Sahha)] 

Action Taken 

The Demands for Excess Grants (excluding Railways) for 1982-83 
were passed by the Lok Sabha on 24th January, 1985. The connected 
Appropriation Bill, as passed by the Lok Sahha on 24th January 1985 



and returned by the Rajya Sabha on 30th January, 1985, was assen t  
ed to by the President on ah February, 1985. 

[Ministry of Finance (DEA)2 O.M. No. F.7 (68)-B (RA)/84, 
dated 12-2-1985] 

Recommendation 

The Committee have been commenting upon avoidable delay in 
submission of action taken notes, as also stressing that  the notes 
,should invariably be furnished to them within the stipulated time 
limit of 6 months. While 9 notes were received by the due date viz. 
17-5-1984, 3 notes; one from the Ministry of Defence and 2 i-icves 
irom the Ministry of Home Affairs were received by the extended 
pxiod.  One note from the  Ministry of Communications has been re- 
ceived on 21-7-84. One note from the Ministry of Railwyas (Railway 
Board) has not yet been received. The Committee would one? again 
like to stress on the Ministries'Departments concerned i.e . the Min- 
istry of Communications (P&T Board) and the Ministry of Railways 
(Railway Board) the need to ensure strict adherence to the pres- 
cribed time schedule. 

[S. IJo. 11 (-Appendix XIX) Para 3.3 of 222nd Report of the P A C .  
(Seventh Lok Sabha)] 

Action Taken 

MINISTRY OF RAILWAYS 

The observations of the Committee have been noted. 

It may be submitted that the 166th Report of the Committee was 
r~resented to the Lok Sabha on 18-11-83 and the target date for sub- 
miss1011 of action taken notes was 17-5-84. Out of the 5 recommenda- 
'lqns pertaining to  this Ministry, action taken notes on 2 were fur- 
nished to the P.A.C. within the prescribed time limit and action 
taken note on one rewminendation was sent within the extended 
dated of 30-6-1984. The action taken notes on the other two recom- 
ledations were furnished on 5-7-1984 and 10-8-1984 respectively 
hich was within the further extended date of 31-8-1984. 

The Ministry invariably have to call for information from the 
Zonal Railways and Production Units as also from other agencies in 
view of the fact that the recommendations madc in the reports coyer 
various aspects of Railway working. Some of the recommendations 
call for coordin3ted and xincerted action with other Ministries and 



Departments as well. This entails some delay. All out efforts are, 
however, made for speedy finalisation of the action taken notes. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board's) 0 .  M . No.  84-BC-PAC/ 
TI11222 dated 22-3-1985] 

MINISTRY OF COMMUNICATIONS 

Instructions are noted. 
[Ministry of Communication O.M. No. 27-15 84-B dt. 15-4-1985] 

I I .  RECOMMENDATIOXSIOBSERVATIONS W H I C H  T H E  COM- 
M I T T E E  DO NOT D E S I R E  TO P U R S U E  I N  V I E W  O F  , [ H E  

R E P L I E S  O F  L HE GOVERNMENT 

There has been an erroneous adjustment of Rs. 3,54,070 in the 
Capital Section of Grant Xo. 57-Lakshadweep instead of Revenue 
Section of the Grant which shows that timely reconciliation of de- 
partmental figures of expenditure is not undertaken. Since erroneus 
adjustments vitiate sound budgstary control, the Committee hope 
that in future fool proof measures would be devised to obviate 
recurrence of misclassifications. Mere issue of instructions to the 
Administration, as has been done, may not serve the desired objec- 
tive unless responsibility for such lapses is fixed invariably ;it, the 
supervisory level for appropriate action. 

[S. No. 6 Appendix XIX Para 2.22 of 222nd Report of Public Ac- 
counts Committee (Seventh Lok Sabha) 1 

Action Taken or proposed to be taken 

The circumstances leading to the misclassification in booking of 
expenditure during 1982-83 have been carefully examined by the 
Administrator Lakshadweep Administration. It is found that misclassi- 
fication was not due to wilful negligence on the part of anyone. The 
peculiar circumstances pertaining to the islands like remoteness of 
the locality, inadequate facilities for surface communication, short- 
age of staff paraticularly SAS Accountants, absence of a finance 
Wing etc., have lead to the misclassification in the accounts. Steps 
are being taken to remedy the situation as far as practicable. How- 
ever instructions have been given vide letters No. 71118%F&A(A\ 
dated 20th June, 5th July and 13th October 1984 and letter No. 1'151 



84-F&A(A) dated 2nd February 1985 (copies enclosed to all depart- 
mental officers to ensure correct and timely reconciliation of accounts 
with the figures booked by the Accountant General, Kerala, to avoid 
such misclassifications etc., in  future. Ministry of Home Affairs have 
also issued instructions vide Wireless Message No. 7[6j&1-AC. 111 
dated 1-2-1985 (copy enclosed) to the U.T. Administration to send 
quarterly reconciliation certificate in order to ensure timely reconcil- 
iation of departmental figures. 

[Ministry of Home Affairs U.O. No. 7 684-AC. I11 Dated 
15th March, 1985.1 

(COPY) 

MOST IMMEDIATE 

Administration of the Union Territory 
of Lakshadweep 

F. No. 71 8 183-F&A (A) Kavaratti, Dated 20-6-1984. 

All Departmental Officers. 

SUB: Reconciliation of expenditure booked by A.G. Kerala with 
deparlmental figures-Regarding. 

During the financial year 1982-83 certain departmental offi- 
cers had accepted the expenditure booked by A.G. Kerala without 
proper reconciliation with the departmental figures with the result 
excess booking of huge amount of expenditure was reflected in  the 
appropriate on accounts for 1982-83 without actually incurring the 
expenditure. The above misclassified expenditure and wrong debit 
could be detected only after the finalisation of appropriation ac- 
counts for 198283 by the Accountant General Kerala. As  observed 
by the Director of Audit, the erroneous adj6dment.s cauld have been 
brought to the notice of the Accountant General Kerala before h a -  
lisation of appropriation accounts had the departmental ofilcers paid 
more attention fb reconciliation works. As the figures booked by 
audit are ultimately adopted in  appropriation accounts, it is of vital 
importance that any item of expenditure misclassiffed and wrongly 
debited to a head or grant should be picked up and charged to the 
appropriate headlgrant as otherwise elaborate explanation have to 
be given for excess or savings resulting from such wrong debits 
which are both cumbersome and avoidable. 



In the circumstances explained above all the departmental 
officers are directed to take up reconciliation of departmental figur- 
es of expenditure periodically on priority basis so as to nullify the 
possibilty of erroneus adjustments in future. Any deviation on this 
instruction if noticed, responsibility will be fixed upon the officers 
concerned for such instances. 

All are requested to acknowledge the receipt of this letter. 
Yours fai thftJy,  

Sdi- 
OMESH SAIGAL, 

Administrator. 

Copy to: All Drawing and Disbursing Officers under the Administra- 
tion for information and necessary action. 

(COPY) 
F. KO. Ti jlI83-F&A (A) 

Important 
Administration or the 

Union Territory of Lakshadweep 
Kavaratti dated 5.7.1984. 

To 
All Departmental Officers. 

SUEJEC?: -- . 4 ~ p ~ p r i a t i o n  accounts in respect of grant No. 57- 
Lakshadzceep for 1982-83-Regarding. 

Sir, 

A copy of Note for regularisation of excess expenditure incurred 
by this Administration during the financial year 1982-83 submitted 
to the P . A .  C. by the Ministry of Home Affairs and a copy of D.O. 
letter No. U-15026 2 83-iiC.11 doted 24-5-1984 received from Wlinis- 
try of Home Affairs are enclosed. The instruction contained in the 
D.O. letter dated 24-5-1984 mentioned above and t i i s  Secretariat 
letter of even No. dated 20-6-1984 may please be followed strictly 
and ensure correct and time!y reconciliation of expenditure to avoid 
erroneous adjustments and also misclassification in booking expendl- 
ture. 

Yours faithfully, 
SdJ- 

(M. SIVASUBRAMANIAM) 
St?ttlcment Ofice?. 
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(COPY) 

F. NO. 7/1/83-F&A (A) 
Administration of the 

Union Territory of Lakshadweep 
Kavaratti dated 13-10-1984. 

The Superintending Engnieer, 
Lakshadweep, Kavaratti. 

F t m m m c ~ : - T h i s  Adininistration's D. 0. letter of even No. dated 
1-4-1984. 

Sir, 

Please refer to the D.O. letter addressed to Shri A. Banerjee, 
Financial Adviser and copied to Executive Engineer, PWD, 
Kavaratti regarding adjustment of erroneous debit of R s .  3.54,070/- 
under Major Head 537-CC5 Capital Outlay on Roads and Bridges- 
C%5(1) (1) Other Roads. .As the misclassifications in booking of 
Expenditure could be detected by the PWD only after finalisation 
of Appropriation Accounts for 1982-83, the Public Accounts Com- 
mittee in para 2.22 of their 32kd  Zep~r- t  (7th Lok Sabha) has 
commented on the erroneous booking and the inadequacy of timely 
recoxillation. 

A copy of D.O. letter No. 7/6/84-AC.111 dated 14-9-1984 of Shri 
A. Banerjee, Financial Adviser is enclosed alongwith a copy of 
para 2.22 of 222nd Report of PAC for ready reference. 

Responsibility at supervisory level for the lapse on the part of 
the officer may be fixed and action taken against the officer found 
responsible as directed in the PACs report and fact intimated early 
for furnishing the details to the Ministry. 

Yours faithfully, 

OMESH SAIGAL, 
Adm;nistrator. 

Copy with copy of enclosures communicated to all departmental 
officers. They should ensure correct and timely reconciliation of 
departmental expenditure figures with those booked by Accountant 



(General Kerala. All should acknowledge receipt of this communi- 
cation with the copy of D.O. letter of Shri A. Banerjee. 

Copy to confidential Branch. 

Sd/- 
OhIESH S N G A L ,  

Administrator. 

Immediate - 
F. No. 1/15/84F&A(A) 

Administration of the 
Union Territory of Lakshadweep 

Kavaratti dated 2nd February, 1985. 

All Departmental Officers. 

SUBJECT: -Control of expenditue-Submission of quarterly recon- 
ciliation certificates of expenditure. 

Sir, 

Your kind attention is invited to this Secretariat letter No. 
F. ','/1/83-F&A(A) dated 204-1984, 5-7-1984 and 13-10-1984 regarding 
reconciliation of departmental figures of expenditure with those 
booked by Accountant General Kerala. It is presumed that your 
departmental figures of expenditure have already been reconciled 
with that booked by Accountant General Kerala so far during this 
financial year. The Ministry of Home Aflairs in thew letter No. 
3 3 84-,4C.III dated 4-9-1984 (copy enclosed) has insisted to furnish 
quarterly certificate of reconciliation of expenditure. I t  is, there- 
fore, requested that the quarterly certificate of re-..onciliation of ex- 
penditure for the quarter ended 30-6-1984 and 30-9-1984 may please 
be furnished on or before 62-1985 enable us to furnish the certificate 
of reconciliation of expenditure under grant No. 69-Lakshadweep. 

The quarterly certificate of reconciliation of expenditure for the 
quarter ending 31-12-1984 and 31-3-1 985 may also be f~~rnished  in 
due course for furnishing the same to the Ministry. 

Th's may please he treated as most urgent. This certificate of 
reconciliation is required to he furnished here after at  the end of 



,the each quarter regularly so as to enable us to furnish the con- 
solidated certificate to the Ministry. 

Yours faithfully, 
Sd/- 

(M. SIVASUBRAMANIAM) 
Settlement Oficficer, jor Adn,imstrator. 

(COPY) 
I M M E D I A T E  

3/3/84-AC. 111' 

Government of IndiaJBharat Sarkar 
Ministry of Home AfEairsJGrih Mantralaya 

New Delhi-110001, the 4/9/84 

'To 

The Administrator, 
U. T. of Lakshadweep, 
Kavaratti. 

SVH: Control of Ewenditure-Submission of Quarterly ~ e c o n c i l h -  
tion Certrificak of expenditure. 

Sir, 

I am directed to refer to this Ministry's letter No. 3/1/77-AC. I11 
dated the 5th May, 1979 on the subject noted above and to state that 
the quarterly certificates of reconciliation cf expenditure is not being 
received in this Ministry regularly. You are, therefore, requested 
to issue necessary instru-ctions to the concerned authorities to keep 
t.he reconciliation of expenditure work upto date and furnish the 
quarterly certificate as required in para 2(5)  thereof to the princi- 
pal ,4ccounts Officer positively by the 15th of the second following 
mnn!+ l i ter  the end of quarters .April--June. July-September, 
October-December and January-March. A : opy of the same may 
also be sent to this Ministry for information. 

Yours faithfully, 
Sd/- 

S. S. SHARMA, 
Section OjJicer, 
Tel. No. 374237 

No. 344 84-AC. 111 dated 4-9-1984. 



(COPY) 

W I R E L E S S  M E S S A G E  

FROM : HOME NEW DELHI. 
TO : ADMILAC KAVARATTI. 
No. : 7/6/84AC. 111 DATED 1-2-1985 
- - - - - -- - -- -- - - - -- - - 
FOR SHRI OMESH SAIGAL FROM BANERJEE(.) REFER YOUR 
DEMI-OFFICIAL LETTER NO. 711183-F & A(A) DATED 4TH 
JANUARY REGARDING 222ND P.A.C. REPORT ON MISCLAS- 
SIFICATIONS O F  EXPENDITURE (.) PLEASE FURNISH QUAR- 
TERLY RECONCILIATION CERTIFICATE TO THIS MINISTRY 
REGARDING CORRECTNESS OF DEPARTMENTAL FIGURES 
WITH THOSE OF THE ACCOUNTS FIGURES BOOKED BY THE 
ACCOUNTANT GENERAL(.) THIS IS NECESSARY TO AVOID 
ANY MISCLASSIFICATIONS 1X FUTURE(.) THE CERTIFICATE 
MAY BE SENT BY THE lOTH OF THE MONTH FOLLOWING 
THE QUARTERS ENDING ON 31ST MARCH, 30TH JUNE, 30TH 
SE.PTEMBER AND 31ST DECEMBER (.) GRATEFUL SEND COPY 
OF INSTRUCTIONS ISSUED BY YOU TO THE DEPARTMENTAL 
OFFICERS TO ENSURE TIMELY RECONCILIATION OF AC- 
COUNTS (.) THIS IS URGENTLY REQUIRED FOR PREPARA- 
TION OF ACTION TAKEN NOTES FOR PUBLIC ACCOUNTS 
COMMITTEE (.) INFORMATION MAY BE FURXISHED BY 
RETURN SIGNAL POSITIVELY (.) 

Sd/- 
VIMLA BAKSHI 
Section .C);gicer 

111. ~ecomm~endations/Observations replies to  which have not been 
Accepted by tire Cornnrit~cz u i l d  wh;cil reqllire reiteration. 

- NIL - 



IV. Recommend&tions(Obse~vations in respect of which Govemrment 
have furnished imtetim replies. 

Recommendation 

In Paragraph 2.26 of their 166th Report (7th Lok Sabha), tho 
Public Accounts Committee (1983-84) had desired that the D.DA 
should in future strictly follow the prescribed accounting procedure 
i n  regard to remittance lo the Revolving Fund. In their Action 
Taken Note, the Ministry of Home Affairs have stated that accord- 
ing to the accounting procedure relating to the scheme of 'Large 
Scale Acquisition, Development and Disposal of Land' i n  Delhi 
prescribed in 1M1, all receipts are to be credited to the Revolving 
Fund and the expenditure is to be met out of it exclusively by 
drawal of cheques. Thls procedure remained in force till January 
1966, when, due to some financial difficulties of the D.D.A., it was 
decided by then F'inancial Adviser, Delhi Administration that as a 
temporary measure, the D.D.A. may be allowed to utilise receipts 
raised on  behalf of Delhi Administration towards expenditure on the 
clear understanding that it would remit surplus of receipts over 
expenditure ~egularly.  The Government of India were approached 
by the Delhi Administration in 1976 for regularisation of the'above 
relaxation, but the Ministry of Works and Housing did not agree. 
However, the D.D.,4. did not discontinue the practice of utilising the 
receipts directly, nor did it regularly remit the surplus of receipts 
to the Revolving Fund. In the circumstances, the Administration 
was  left with no option but to show the withheld funds as advance 
to the D.D.A., resulting in excess expenditure. The matter was 
examined in consultation with the Controller of Accounts, Delhi 
Administration and it was suggested to the D.D.A. that surplus of 
receipts over budgeted figure may be deposited in  the Revolving 
Fund after restricting the advances to their Development Divisions 
to the extent of budgeted allotment. Finance Member, D.D.A., how- 
ever, expressed some practical difficulties in adopting this procedure 
and suggested that there should be a quarterly reconciliation of 
figures and the final overall cash settlement may take place in  June 
each gwr .  The Ministry of Home Affairs have stated that the Delhi 
Administration is being requested to hold a meeting with the repre- 
sentatives of the Ministrv of Works and Housing and the D.D.A. €0 
take a final decision on the point whether the prescribed procedure 
should be enforced or some relaxation has to be made. While the 
Committee desire that a final decision on the point may be taken 
without any further loss of time, they cannot help observing with 
regret that a subordinate statutory authority like the D.D.A. should 

2069LS-7. 



have been allowed to become a law unto itself and allowed to con- 
tinue to contravene the prescribed accounting procedure with 
impunity for 18 long years and both the Delhi Administration and 
the Union Government should have acted only as helpless spectators 
all dong. 

(Sl. No. 12 (Appendix XIX) para 3.8 of 222nd Report of P.A.C. 
(7th Lok Sabha) 

Action taken 

A meeting was arranged by the Ministry of Works and Housing 
with the senior officers of the Land and Building Department, Delhi 
Administration, Delhi Development Authority and Ministry of 
Finance including the representative of the Controller General of 
Accounts. A view was taken in this meeting that D.D.A. should 
be able to revert to the prescribed 'procedure of June, 1961 pros- 
pectively at  some reasonable time, if not immediately. The Minis- 
try of Works and Housing has now intimated that according to Vice- 
Chairman's report, he does not consider it possible for the D.D.A. 
to revert to the prscribed procedure. He has suggested that i t  
could be possible for the D.D.A. to have qua~ter ly  reconciliation of 
their accounts, to work out the total receipts and advances (expen- 
diture) from time to time as also at the end of the financial year. 
The dieerence between the total receipts and the advances can be 
settled by cash payments by D.D.A. before the financial year closes. 
A copy of the D.O. letter No. FE$l4(27)!81-Pt.IV, dated 18th April. 
1985 from the Vice-chairman, D.D.A. is enclosed for perusal. 

The procedure suggested by the Vice-chairman, D.D.A. is acrept- 
able to Delhi Administrction and the Ministry of Works and Housing 
for being adopted immediately. That Ministry have requested 
Secretary (a-penditure) with the approval of their Financial Adviser 
to agree to the modified procedure now suggested bv the D D.A. The 
P.A.C. will he informed 2s soon as the Secretary (Expenditure) 
accords his approval in the matter. 

This Note has been seen by the Audit. 

[Ministry of Home Affairs U.O. No. 1503012183-Ac.11, dated 
25-7-19853.. , 

I 



Copy of D.O. No. FF. 14(27)/81-Pt. IV dated 18 April, 1985 jrom 
Vice-Chairman, DDA to the Joint Secretary, Ministry of Works and 
Housing. 

The Chief Accounts W c e r ,  UDA who had attended the meeting 
called for by you on 12th Apr!l, 1985 to discuss the question of 
deviation in the accounting procedure of the Revolving Fund, has 
apprised me of the concensus of opinion with regard to the account- 
ing procedure to be fo!lowed by the DDA in respect of the scheme 
of Lsrge Scale Acquisition, Development & Disposal of land in 
Delhi. 

2. As per the decision in the meeting, DDA has to revert ta  the  
accounting procedure prescrit,ed in the  .Govt. of India, Ministry of 
Fil~i.~lce (Deptt. of Ecoi~oniic Affairs) letter No. F . l ( X )  B/E1 dated 
30th June,  1961 according to wllich all receipts realisable from the 
disposal of land are to be credited directly to the  Revolving Fund, 
and fer meeting the requirement of development Works, funds are 
to iw obiained from the Delhi Administration. The main argument 
~ u t  forth against the systero of utilisation of receipts towards 
expenditure was that the utilisation of receipts directly towards 
expenditure by DDA has enabled it to have free hand in incurring 
expenditure without Parliamentary control and it has also enabled 
DDX to hold back the receipts payable to Revolvinq Fund. We do 
not subscribe to the above view. If the DDA were not to have 
freedom' & flexibility in this regard it could be unnecessarily handi- 
capped in the development function. thus putting in jeopardy the 
very functions for which i t  has been se t 'up.  Besides, under the 
existing system budget estimates of the next year and the revised 
estimates of the current year relating to Nazul Account I1 i.e. the 
scheme of development and disposal of land are  forwarded to  the  
Secretary, L&B Department on or before 15th July every year. The 
approval of the BEs and REs is communicated by Delhi Admn. 
after getting them approved from the Government of India. 

3. Under the accounting procedure in vogue receipts realisable 
u n l e r  the scheme are shown as "Deduct receipts and recoveries on 
the  Capital Account". The expenditure incurred on a development 
and rece 'p t~ realised bv the Authority on account of sale proceeds 
of ! n ~ h  are in the same verr. incorporated in the account of the 
rent ra1 Government under the capital major and minor heads 
rrc-xribed hv t h e  Governmeqt. 



4. A separate set of account namely "Nazul Account 11" ie main- 
tained by DDA in respect of the transactions pertaining to the 
scheme. The receipts creditable to Capital Heads are kept distinct 
from those creditable to the Revenue heads. As required a copy of 
the monthly account of the transactions pertaining to Nazul 

'Account I1 is sent to Delhi Administration every month after the 
close of accounts of the month. After the accounts of the yekr are 
clossd a statement showing the expenditure incurred on each scheme 
during and up  to the end of the year and also a statement showing 
the scheme-wise details of the receipts realised on account of pre- 
mium ground rent etc. is forwarded to Delhi Administration who in 
turn apprises the Pay & Account Officer, under the C .G.A. There 
is no intention on terms of DDA whatsoever to circumvent the 
accounting procedure for any gains. I t  is only through the device 
of utilisation of receipts towards expenditure DDA could accelerate 
the pace of development of land. 

5. No doubt DDA has not set off the receipts payable to Revolv- 
ing Fund, but it will be seen from the statement enclosed, that 
Rs 79.19 crores were deposited in the Revolving Fund up to 
1983184. At the close of 1983-84, a sum of Rs. 26 crores was payable 
to R'evoiving Fund as per DDA's books which are ut~der  reconcilia- 
tion with the books of the L&B Department, DelZ Admipistration. 

6. The accounting system in vogue has been a subject of discus- 
sion at various levels for the last several years. Recently as a result 
of discussions with the Authorities of Delhi Administration including 
Ccntroller of Accounts, Delhi Admn. it was agreed that a quarterly 
reconciliation of receipts and expenditure adjustable under the 
Revolvmg Fund will be carried out with the books of Land & Build- 
ing Department, Delhi Admn. The reconciliation up to Dec., each 
year will be completed by 15th February of the next two months 
will be made. On that basis Rn overall cash settlement with Delhi 
Adrnn. will be made before the close of each financial year. The 
proposed system would enable Delhi Admn. to square up the 
accounts with DDA at the close of each financial year and the situa- 
tion arisen before P.A.C. in respect of 1982-83 accounts would not 
arise. 

7. We still hold the view that if all the receipts are directly 
deposited into the Revolving Fund and we have to wait for fun* 
against it for meeting the expenditure of land development, the 
pace of development of land would be adversely efkcted besides 



causing many other problems in implementation of the scheme. 
It will mean that purchase and disposal of land will be entirely, 
controlied by the Delhi Admn. while DDA will set as a develop- 
ment ageney for and on behalf of the Delhi Admn. This may not 
be practicable keeping in view the autonomous status of DDA and 
responsibility bestowed on it for planned development of the city. 
We are sure that it will be an onerous task for Delhl Admn. even' 
to sanction individual expenditure on each and every scheme for 
which advances are to be released. We may not be out of place to 
mention that at present there are about 792 development schemes 
which are being executed by 90 Division of the DDA. It is not 
feasible to centralise these in few divisions keeping in view the 
requirement of Administration and technical control on the pro- 
gress of works. 

# 

8. We, therefore, suggest that the procedure outlined in para 
6 above, as already agreed to by the Delhi Admn. may be given a 
fair trial before reverting to the procedure of June, 1961. We can 
assure you that once the funds of DDA blocked in Asian Games 
Village Complex and Resettlement Colonies are realised there will 
be no occasion for withholding the amount payable to Revolying 
Fund. I may also mention that even at present we are trying hard 
to release funds for the acquisition of land in spite of financial crises 
at our end. 

- - 

With regards, 

Yrar Otllrr t h ~ n  Chmnd Rent Expndi t u ~  r Amount paid to 
Ground Rrnt and other hlisc. Rrvolving Fund 
othcr Miscs. Receipts. 
Rccripts. 





APPENDIX XI 

(Vide paragraph 1.1 of the Report) 

:Statement showing action t a k m  b y  Government on the recommen- 
datzons conta~necl in Chapter I I I  (Appendix XVII) wherein tnterirn 

7.eplze.s or no repE:lcs were furnished earlzer in respect of 166th 
Report (Seventh Lok Sabha) 

Recommendation 

The Committee take a serious view of the persistent misclassifi- 
,cation of expenaiture in Railways. During the year under review, 
there have been misclassjfications of expenditure in 3 Grants, in- 
volving an aggregate amount of Rs. 9.94 lakhs. In reply to earlier 
recomrrwndations of the Committee in regard to specific steps taken 
to avoid recurrence of such patent errors. the Ministry have stated 
(June 1983) that besides ensuring effective reconsiliation of sub- 
s~diary books with general books, the Railway Administrations in- 
cluding Production Units etc. have been directed to ensure correct- 
ness of allocation at the initial stage i.e. while recording qn the 
initial vouchers. The Committee hope that in future foolproof 
measures would be devised to obviate the recurrence of misclassifi- 
cations or erroneous adjustments, as these vitiate sound budgetary 
control. 

[S. No. 10 (Para 2.41) og Appendix XVII Report of PAC- 
1983-84 (Seventh Lok Sabha) ] 

Actien Taken 

The recommendations of the Public Accounts Committee have 
been notod. 

The effect of the instructions issued in May 1983, by the Rail- 
way Board to GMs in bringing down the cases of misclassifications 
is kept under watch. The GMs, have heen asked to advise action 
taken : gainst the ofhers  and staff responsible for misclassifications/ 
e r o n e o  us adjustments. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board's) O.M. No. 83-BC-PAC1 
VfTl l@3 dated 30-6-984.1 



APPENDIX XI1 
(Vidc Introduction) ' 

Statement of Conclus.ions and Rccommendations 

91. Para Mi~~istry/Dtyartnle~~t 
No. No. 

.- -- 

I 2.4 R a i l ~ .  a z According to the t m ~ e  schedule, the Explanatory Notes on ex- 
cesses over Voted Grants and Charged Appropriations are required 
to be furnished to the  Committee by 31 May or immecjiately after 
the presentation of the Appropriation Accounts, whichever is latter. 
It is observed that while the Explanatory N t e s  relating to 8 Grants 
operated by the various Ministries (oth2r than the Ministry of 
Railways) were received within the stipulated period; the Ex- 
planatory Note(s) relating to 4 Grants dministered by the Minis- 
try of Railways were received on 21 Au,~ust, 1985. although the 
Appropriation Accounts were laid on th.? Table of the House on 26 
July, 1985. Since the Appropriation Accounts (Railways) for the 
year 1983-84 were certified on 18 June. 1985, the ExpIanab~v  Note 
could have been furnished to the Committee immediately after the 
oresentation of Appropriation Accounts IT 26 July. 1985. The Com- 
mittee take serious view of delayed s~tbmission of Explanatory 
Fates. The delayed suhmission of these mtrs  leads to the delav I n  
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finalisation of the Report by the Committee. The Committee de- 
sire the Ministry of Railways to ensure strict adherence to the pres- 
cribed time schedule in future. 

Finance (Reverlur) The Committee are satisfied to find that as compared to pre- 
vicus years i.e. 1979-80 to 1982-83. there was significant reduction in 
the aggregate amount of excess expenditcre as well as in the num- 
ker of grants that registered excess expenditure during the year 
1983-84. The excess expenditure incurred during the years 1979-80 
to 1982-83 ranged between Rs. 140.86 crores to Rs. 462.69 crores while 
the excess expenditure incurred during 1983-84 was Rs. 115.62 
croms. Further, the total number of qants  which contributed to 

(o 

:he excess expen'diture were 12 during the pear 2983-84 as aeainst 
19, 27, 20 and 21 during the years 1979-80, 1980-81, 1981-82 and 1982- 
8.1. respectively. The Committee hope fhs! the Ministries 21d De- 
partments of Government of India would make e v e y  endeavour 
to sustain this declining trend in future 'as well. 

While there was declining trend in the excess expenditure, i t  
was the other way round in the case of savings. The aggregate 
amount of savings as disclosed in the .4~pmpriation Accounts for 
1983-84 was Rs. 7,209.05 crores as against the savings of Rs. 2.183.9G 
mores during the  year 12182-83. The Appropriation Accounts 
(Civil) alone disclosed savings of Rs. 1 760 38 crores against voted 
grant of Rs. 82,937.52 crores and savings of Rs. 4732 66 crores acaqnst, 
charged amount of Rs. 1,22,251.16 crores. Thus. the total savings 

4 



during the year 1983-84 as disclosed by the Appropriation Accounts 
(Civil) was of the order of Rs. 6502.04 crores which constituted 
4.48 per cent of the total sanctioned provision of voted and charged 
amounts of Rs. 1,45,188,68 crores. Some of the vital sectors of the 
ecor?omy in which large scale savings have been reported are Agri- 
culture (Rs. 254.54 crores), Animal Husbandrv and Dairy Deve- 
lopment (Rs. 73.58 crores) , Chemical and Fertilizers (Rs. 41.57 
crores) Foreign Trade and Export Production (Rs. 249.90 crores), 
Petroleum (Rs. 99.21 crores), Power (Rs. 58.29 crores), Coal (Rs. 
88.90 crores), Irrigation (Rs. 19.99 crores). Public Works (Rs. 26.81 +a 

crores) , Mines -(Rs. 3C.41 crores) . Labour and Employment (Rs. 8 
19.07 crores). The Committee had, in their earlier Reports viz. 57th 
and 121st Report (7th Lok Sabha), deprec8ated the tendency of 
under-utilisation of funds earmarked for scme of the vital sectors of 
the economy, thereby not only slowing down development in those 
sectors but also depriving other importa1;t sectors of the much 
needed resources. The Committee were then informed that the 
scheme of Integrated Financial Advisers had been introduced to 
ensure realistic budget estimates. From the extent of savings re- 
ported during 1982-83 and 1983-84, it is quite evident that th;? posi- 
t i m  instead of improving has deteriorated. The Committee once 
again like the Government to analyse the reasons for the recurring 
phenomenon of savings and take timely remedial measures to en- 



-- -- ---- 
sure that budget estimates, arc framed more precisely. The Com- 
mittee would like to be apprised of the measures proposed to be 
taken in the matter. 

2 .  12 Fimn t t  i R t \ c ~ ~ l t j  The Committee note that the Capital Section (Voted) of Grant 
No. 34--Customs, recorded an excess of Rs. 72,70,828 during the year 
1983-84. The excess expenditure occurred mainly under the sub- 
head "AA. l(2)-Acquisition of Ships and Vessels", which was of 
the order of Rs. 161.95 lakhs. This excess got reduced to Rs. 7870,83& 
because of savings available under the head "AA. l(l)(l)-"Major 
Works" of the Coast Guard Organisation. The Committee have been - 
informed that in order to avoid excess expenditure in future (i) a 0 

Financial Planning Cell has been created within the Coast Guard 
Headquarters for close Mgnitoring of Expenditure; (ii) the Con- 
troller of Defence Accounts (Navy) has been requested to forward 
monthly booking statements within 10 days of the following month, 
and (iii) Coast Guard Over-seeing Cells at Garden Reach Ship 
Builders Engineers and Mazagon Dock Ltd. have been constituted 
to effectively watch and monitor the work on the sbips under con- 
struction and for certifying the availability of funds on every bill 
preferred on Controller of Defence Accounts (Navy) by the S h i p  
yards". The Committee hope that with the implemntation of the 
proposed measures, the Ministry would be able to make more realis- 
tic estimates in future so as to contain excess expenditure. 

-- ----A 
--- -- - 



3 2.15 Shipping & Transport The Committee note that excess expenditure incurred by the 
Ministry of dipping and Transport in respect of Grant No. 7 8 -  
Roads, under Revenue Section (Voted), amounted to Rs. 33,36832 
during the year 1983-84. It  is significant that but for the savings 
under various other heads, the real excess expenditure would have 
been as high as Rs. 9,67,72,8$0. Of all the heads, the most conspicu- 
ous excess had occurred under the head "A.2(1) (1)-Maintenance 

0 

by Roads Wing", which was OF the order of Rs. 8,17.35,097. This f'3 

was in spite of the supplementary grant of Rs. 5 crores having been 
obtained, under that head, by the Ministry. The Ministry have ex- 
plained that excess was mainly due to excessive repqirs of the Na- 
tional Highways necessitated as a result of severe damage by floods/ 
rains in various parts of the country and increase in the cost of road 
building material. While the Committee agree that accurate fore- 
casting of the extent of damage likely to be caused tc the roads by 
the unpredictable floods cannot be made, the escalation in the cost 
of road building materials could well be foreseen and sufficient pro- 
yisiorl made therefor. 
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6 2 . 1 G  Shipping'rransport The Ministry have also informed the Committee that prior t o  - - .  - 
1981, the reimbursements of expenditure incurred by the State Gov- 
ernments for the maintenance of the National ~ i ~ h i a ~ s  were resiric- 
ted to the sanctioned budget allocations. This procedure had been 
relaxed with a view to avoiding withholding of the claims of the 
State Governments. The Ministry are considering revision of exis- 
ting accounting procedure in consultation with the Controller Gene- 
ral of Accounts. The Committee be apprised of the decision taken 
in the matter. 

The aggregate excess expenditure of Rs. 59.2 crores was incurred 
by the Ministry of Defence under three Grants viz., Grant No. 20 + 

0 (Revenue Section) --Defence Services (Navy) (Rs . 15.87 mores), w 
Grant No. 22 (Revenue Section) -Defence Services (Pensions) 
(Rs. 15.26 crores) and Grant No. 23 (Capital Section) -Capital out- 
lay on Defence Services (Rs. 28.07 crores) . The excess of Rs. 15.87 
crores under Grant No. 2bl)efence Services (Navy) was mainly 
attributable to the excess of Hs. 0.60 crore under the Sub-Head 
A. I-Pay & Allowance Rs. 0.21 crore under the Sub-Head A.4- 
Transportation, Rs. 12.71 crores under the Sub-Head A. S t o r e s ,  
Rs. 1 .  li crores under the Sub-Head A.6-Works and Rs. 1 .O6 crores 
under the Sub-Head A. 7-other expenditure. Similarly, under Grant 
No. 22 Defence Services (Pensions) the excess of Rs. 15.26 cmres 
was attributable to the excess of Rs. 17.86 crores under Sub-Head 
A.  1 (1) -Pensions and other retirement benefits of A m y  and Rs. 

-- - 
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2 .  ?ti crores under the Sub-Head A .  3 (1) -Pensions and other retire- 
ment benefits of Air Force. The excess of Rs. 211.07 crores under 
Grsnt No. 23-Capital Outlay or, Defence Services wr)s mainly attri- 
hutable to excesses of Rs. 14.88 crores under Sub-Head A .  l(1)- 
Army (Land), Rs. 2.50 crores under Sub-Head A. 1 (2)-Army (Cons- 
11 uction Works), Rs . 4.92 crores under Sub-Head Rs. 2 (2)-Navy 
(('onstruction Works). Rs. 14.55 crores under Sub-Head A. 2(3) 
N,~:al Fieet, Rs. 1.38 crores under Sub-Head A .  2 (4)-NavaI Dock- 
\ ards and excess of Rs. 13.17 crores under Sub-Head A. 4(2)- 
Ordnance Factories machinery and equipment. 

4 
1)rfeltc t. While no Supplementary Grant was obtained in the case of Grant 3 

No. 23-Capital Outlay on Defence Services, Supplementary Grants 
of Rs. 47.4 crores and Rs. 1677 crores were obtained under the 
c : l l i ~ r  two Grants No. 20-Defence Services (Navy) and 22-Defence 
Services (Pensions), respectively. The excess expenditure which 
o t  curred under Grant Nos. 20 2nd 22 constitutes 33.50 per cent and 
90.99 per cent of the Supplementary Grants, respectively. This has 
11nppened in spite of the reappropriations under some heads. TGs 
slwws how unrealistic the revised estimates of these two Grants 
1r.a-e. The Ministry have informed the Committee that the High 
Lmel Cfficial Committee set uo under the Chairmanship of the then- 
troller General of Accounts to review the financial systems in three 
Departments. namely, Defence, Railways and Posts and Telegraphs 

9 ly bas since submitted its Report. I I 
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9 2.25 Dekncc. In its Report the High Level Official Committee has expressed 

the opirlion that for a proper budgetary control i t  is necessary to 
provide a system under which reliable data may become available 
wiih utmost promptitude for periodical, meaningful and purposeful 
financial reviews at  all levels. Keeping in view the large number of 
spending units scattered all over the country, that Committee has 
rightly recommended that recording of expenditure and preparation 
of connected compilations should be computerised a t  the earliest. 
The Committee would like to be apprised of the action taken by 
Government to implement the above recommendation of the High 
Level Committee and results achieved thereby. CI 

0 
UI 

The Committee note that four Grants (Nos. 4, 9, 10 and 13) admin- 
istered by the Ministry of Railways re-orded an excess expenditure 
aggregating Rs. 34.67 crores during the year 1983-84. While the 
excess expenditure under Grant No. 4-Working expenses-repairs 
and maintenance of permanent way and works (Rs. 0.77 croresj and 
Grant No. 9-operating expenses-traffic (Rs. 1.86 crores) constitut- 
ed 0.18'; and 0.43'; of the total sanctioned provision of Rs. 431.14 
crores and Rs. 433.07 crores, respectively. the excess expenditure 
under the other two Grants viz .  Grant No. 10 Operating expenses 
-fuel (Rs. 26.36 crores) and Grant N.3. 13 Provident fund, pecsion 
and other retirement benefits (Rs. 5.67 crores) constituted 3.11% and 
2.59% of the total sanctioned Grants of Rs. 848.37 crores and 
Rs. 218.79 crores,. respectively. The Committee find that even SUP- 

_-  - -_______-_ .. . . .  - - - - - 
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plementary grants obtained by the Ministry of Raliways proved to 
be inadequate. The most glaring example of unrealistic estimates 
by the Ministry before obtaining Supplementary Grants in March 
1984, was that of Grant No. 10-Operating Expense+fuel. Under 
this Grant the excess expenditure (Rs. 26.36 crores) constituted 
69.5% of the supplementary grant (Rs. 37.91 crores). The Committee 
find that there is still need for improvement in the mechanism of 
framing of the budget estimates/revised estimates on rational basis 
The Committee, however, note that a High Level Official Committee 
set up by Government under the Chairmanship of Controller Gene- 
ral of Accounts to review the financial systems of three Departments, 
namely. Railways, Defence and Posts and Telegraphs inter alia re- 
commended computerisation of data for periodical, meaningful aud 
purposeful financial reviews at all levels and also for preparation of 
connected compilation. The Ministry of Railways have informed that 
"such reviews based on computerised data is undertaken even now 
on some Railways. Its extension to cover all railways at appro- 
priate levels is already envisaged for which purpse computer soft- 
ware is being developed to suit the new computers replacing the 
existing outdated machines". The Committee hope that with the 
implementation of the proposed measures the Ministry of Railways 
would be able to overcome the problem of excess expenditure. 

Firlance (Expenditure) Subject to the observations contained in the preceding paragraphs 
of the Report, the Committee recommend that the expenditure 



rcfr~rrcd to if1 Paragrap5 2.1 of this Report be regularised i n  the 
i ~ a u n e r  p~.csc!-ihcd i!l Ar!icle 115(l) (b) of the Constitution of India. 

The Colnmittce hope tilat final reply in regard to the recommen- 
tbtio:~ to which only ii-~trrim replv has been furnished will be 
f u r n i ~ h d  to 'hem itftcr petting the same vetted by Audit. 

Despite !':e Co;nm;!tc.e's repeated exhortations made from time 
to times in their ~ w i c u s  earlier reports for timely submission of 
action t?ker! nolcs, thc P!Ii~istries~Departments of Government of 
India arc ye! la s h ~ w  improvement in this regard. Out of 15 action 
taken !lctes r tquired to he furnished by the Ministries on the recom- , 

0 mendntiocs cc:?tainccl !n 222nd Report of Public Accounts Committee 3 

(7tl3 1.ok Sah3a) ,  on1.r 5 sction taken notes were furnished within 
the prl-scribed time i.c.. within six months after the presentation of 
the  Report to t h e  H ~ u s e .  Six action taken notes were furnished 
wi lh in  t h e  euttnded pcriod and three action taken notes i.e. one 
each by the Ministry of Railways, Ministry of Communications and 
hli;~istrv of frome .I?ft'alrs. were furnished after the expiry of the 
e x l ~ n c l d  period. The Cnr):mittee once again like to ernphasise the 
!1ei'cl fn7- Enahation c!i the action taken notes by the Ministries and 
Depar?rr,ents of Government of India with utmost expedition and 
fr~rnish:n,q the same within the prescribed period. The Committee 
!lope t h t  the T\'Iiai\t:.y ~ v ~ u l d  take necessary steps in this regard. 

-- - - - - -- - -- - -- - - 



1 4 :;.n ( ~ : n ~ ~ ~ m r ~ n i c ; ~ t i o ~ i ~  Thr Yigh Lcvcl Officirt! Committee has, after making an indepth 
study O F  the financial systems of 3 sectors-Railways, Defence and 
Posts and Telegraphs. inade valuable recommendations, the imple- 
mentation of which s!~ould go a long way in over-corning the pro- 
blem of excess expenditure. The Ministries of Railways and Defence 
I iaw~ initiatei$ action i o r ,  implementation of the recommendations of 
th:it Commit'ce. The Ministry of Communications have not yet 
intima.lt4 i.hc action taken by them on thosc recommendations. The 
Comnlittee hope that the Ministry of Communications should have 
by now processed the recommendations made in the Report of the , 
High Level Official Committee. The Committee would like to know 
the actiol? takenlproposed to be taken I I ~  the Ministry of Cornmuni- 
cations on the recommendations of that Committee. 




